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COUNCIL OF STATE.
. Thursday > l<kk March, im .

The Coancil met in the Council Chamber of the Council House at E&v*n 
o f the Clock, the Honourable the President in the Chair.

MEMBER SWORN :

The Honourable Mr. Charles Maclver Grant Ogilrie (Defenoe Secwfcary).

QUESTIONS AND ANSWERS.

Initial and Recurring Expenditure for a Fleet of Six  Escort Vessels.
171. The Honourable Mr. BvN. BIYANI (on behalf of the Honour

able Mr. G. S. Motilal): WiU Govejnment be pleased to state the initiaJ 
and annual recurring expenditure for a sea-going fleet of not less than six 
modern escort vessels which the Government of India, pursuant to 
arrangement with His Majesty’s Government, propose, to maintain ?

The Honourable Mb. C. M. G. OGILVIE : The details of initial and 
recurring expenditure have not yet been fully worked out. The Royal Indian 
Navy has already two modem escort vessels. It has been estimated that the 
arrangement with His Majesty’s Government relating to the oost of the replace
ment of the four obsolete ships and also the provision for local naval defenoe, 
as well as all recurring expenditure involved, can be met from the existing 
budget allotment) including the amount of the contributions now remitted by 
His Majesty’s Government.

The Honourable Mb. HOSS \IN IM4lM : On a point of information, 
Sir. Is it a fact that a new contribution of Rs. 14 lakhs is being made in the 
Naval budget of the Government of India ?

The Honoubable Mb . C. M. G. OGILVIE : No, Sir. The contribution 
of Re. 14 lakhs to the sinking fund has been made in past years except last 
year when it was intermitted.

The Honoubable Mb . HOSSAIN IMAM: What is the balance at the 
credit of that ftmd ?

The Honourable the PRESIDENT : It does not arise out of the 
question. I disallow it.

Recognition of Medical Degbees of the Calcutta Univebsity by the 
General Medical Council of Gbeat Bbitain.

172. The Honoubable Mb. KUMARSANKAR RAY CHAtDHURY :
(a) Are the medical qualifications granted by the universities under the

( 861 ) A
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Indian Universities Act automatically reg'strable by the provinces entitling 
the holders of suoh qualification*! to practice fdi India ?

(ib) Do not the Ind an Medical Council maintain a Register of their own ?
(c) Has the General Medioal Council of Great Britain recogni ed Degrees 

of the Indian Universities excepting those of Calcutta from 1930 ?
(d) Have rot the Graduates of the Calcutta University been recognised 

by the General Medioal Council of Great Britain from 1930 to 1936 !
(eN Did the Indian Medical Council request the General Medical'Council 

of Great Bri am to give retrospective recognition to these Graduates of the 
Caloutta University?

(/) Has such a reqrest been rejected by the General Medioal Council of 
Great Brita n ? If so* do Government propose to take steps to remove 
disqualifica ions imposed on a large number of Graduates or the Calcutta 
University affected by the adverse decision of the General Medical Council 
of Great Britain ?

Thb Honoubable K unwab Sib JAGDISH PRASAD : (a), (6) and (d).
No.

(c) Yes; except that the degrees of the Patna University have been re
cognised for the first time with effect from the Uth May, 1935.

(e) Yes.
(/) The reply to the first portion of the question is in the affirmative. As 

regards the second portion, the Medical Council of India who are concerned 
with the recognition of medical degrees are taking necessary action.

Number of Circles under thb Central Public Works Department,
Delhi, etc.

173. The Honourable Haji Syejd MUHAMMAD HUSAIN; (a) Will 
Government stat^—

(0 the total number of circles under the Central Public Works Depart
ment ;

({») the names of the circle officers ;
(tu) the date of appointment to the grade and the circle of the present 

circle officers ? .
(*>) Are executive engineers and subordinates transferred from one divi

sion to another in the interest of public service and also in order to aoquaint 
these officers with different kinds of work ? Does this practice apply in the 
case cf circle officers ? If notf why not ?

(c) Will Government state how long the present Superintending Engineer 
in charge of the 2nd Circle has held this post ? How long does Government 
propose to retain his officer on this post ?

The Honourable Sib MUHAMMAD YAKUB: (a) I lay on the table 
a statement giving the information asked for by the Honourable Member.

(b) The answer to the first part of the question is in the affirmative As 
regards the second part, transfers of Circle Offioers are made according to the 
exigencies of the public service. In view of their standing and experience it 
is considered unnecessary to transfer Superintending Engineers merely to 
enable them to aoquaint themselves with different kinds of work.
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i (c) Since September,: 19&1. The question of his transfer will be taken up 
along with the transfer of other officers.

Statement showing the total number of Circles under t)ie Centred Public Works Depart - 
ment, the names &f the Circle Officers and their dates of appointment to the grade and the 
Cirtle.

Number of 
Circles.

Name.
Date of 

appointment 
to grade.

Circle and date 
of appointment 

thereto.

"Two permanent 
and two tem
porary.

(t') Mr. F. T. Jones, C.I.E., 
M.V.(X,V.D.

ftt) Sardar Bahadur T. S. Malik. 
CJ.C.

(Hi) Mr. A. Croad (Officiating)

(tv) Mr. A. W. H. Dean, M.C., 
(Officiating).

27th January, 
1928.

10th ^September,
1931.

16th December,
1932.

14th February, 
1935.

■f

I  Circle, 2Sth 
September, 
1937.

II Circle, 10th 
September,
1931.

Aviation Circle, 
21st October, 
1935.

Delhi Provincial, 
Circle, 1st April, 
1937.

'Number or Sikhs employed in the Second C ircle o f  the Central 
Public W orks Department, Delhi.

174. The Honourable Haji Syed MUHAMMAD HUSAIN : (a) Will
Government state what is the total number of Sikhs, officers, subordinates, 
clerks and menials, etc., employed in the 2nd Circle of the Central Public 
Works Department and how their number compares with the staff of other 
circles ?

(b) When a vacancy occurs in any posts in the 2nd Circle is the appoint
ment filled by a nominee of the Superintending Engineer ?

The Honourable Sir MUHAMMAD YAKUB : (a) I lay on the table 
a statement showing the number of Sikhs employed as officers, subordinates 
and clerks in the four Circles in the Central Public Works Department. In
formation regarding menials and work-charged establishment is not readily 
available.

(b) No. Vacancies are filled by promotion or transfer or by recruitment 
in accordance with the orders of Government including the orders governing 
communal representation in the Central services.

Comparative statement showing the number of employees and of Sikhs employed as officers, 
subordinates and clerks in the four Circles of the Central Public Works Dep'trtmeht.

— Total strength. Sikhs.

106 7
183 21

Delhi Provincial Circle . . . . . . 110 «
Aviation Circle . . . . • • • 57 4

A 2
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S u w m k s s io w  o r  M r s t m  Ovt t f c t f t a i NTt aE A&mJbOLOGfcwL D e p a r t m e n t .

175. T h b  H o n o u r a b l e  H a j i  S y e d  MUHAMMAD HUSAIN: Will
Government state bow many senior Muslim offiorrs in the Arch«eolo~ 
gioal Department have been superseded by junior Hindu offioers and how 
many somor H i n d u  officer havo been superseded by junior Muslim offioers in 
matters of promotion, confirmation, etc., during the las two years ? .

T h e  H o n o u r a b l e  ^ u n w a r  S i b  JAGDISH PRASAD : T ^ w o  Muslim 
officers have been superseded during the period in question. No Hindu 
officers have been superseded during this period by their Muslim juniors.

C h a r g e s  o f  E r a u d  m a d e  a g a i n s t  t h b  S u p e r i n t e n d e n t  a n d  t h e  A c c o u n t a n t

o f  t h e  O f f i c e  o f  t h e  D i r e c t o r  G e n e r a l  o f  A t o h a n p l o g  y  i n  I n d i a . ,

176. Thb HonouraWjB Haji ftttcr> MUHAMMAD HUSAIN : (a) Have 
there been certain allegatidn* against the Superintendent and the Accountant 
of the Office of the Director General o f Arcbaology ol fraudulent drawal of 
travelling allcwanoe and has <he matter lately been brought to the notioe 
of the Department of Education, Health and Land? ?

(6) If so, will Government place a copy of theee allegations on the 
table of the House and also state what steps, if any, have been taken on the 
report ?
. (cV Was an officer of the Archeological Department punished some time 
ago in connection with almost a similar case of fraudulent drawal of travelling 
allowance ?

(<T If the answer to part c) is in fhe affirmative and that to the latter 
part of (6) in the negative will Government state why a distinction has been, 
made in these cases ?

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD : (a), (6) and (d) 
Chargee of fraud have been made and are under investigation. I cannot anti
cipate the decision that will be taken when the enquiry is complete; this 
will depend upon the results of the enquiry.

(c) Yes.

N u m b e r  o f  M o s q u e s  a n d  H o l y  S h r i n e s  i n  R e l i g i o u s  u s e  u n d e r  t h b  
P r o t e c t i o n  o f  t h e  A r c h e o l o g i c a l  D e p a r t m e n t .

177. The Honourable Haji Syed MUHAMMAD HUSAIN : (a) Will 
Government state the total number of mosques and ha y shrines under the 
protection of the Arch&olog cal Department and how many of each kind 
are still in religious use ?

(ft) Will they state whether all the mosques dedared open to religious use 
are provided with such necessities as arrangements for water for public and 
private ablutions, sweeping and storage of prayer mats, etc. ?

(c) Do Government propose to look into the matter ?'

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD : (a) 207 mosques, 
of which 130 are in religious use and 297 “ holy Bhrines ” , i.e., tombs of Muham
madan saints, mausoleums, etc., of which 133 are in religious use.

(6) and (c). The Archaeological Department does not deal with the matters 
referred to in part (6) of the question* - - ~
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I n S T A L L A T IO N  O F  a  T k L J $P H O N E  a t  t h e  R e s i d e n c e  o f  t h e  8  u p b r i n t e n d b n  t  ,
O f f i c e  o f  t h e  D i r e c t o r  G e n e r a l  o f  A r c h a e o l o g y  i n  I n d i a .

178. The H o n o u r a b l e  H a j i  S y e d  MUHAMMAD HUSAIN : (a) Will
•Government state whether the Office Superintendent of the Director General 
•of Archaeology has been provided with a telephone at his residence at Govern
ment expense ?

(6) If so, will they state from what date the telephone has been allowed at 
his esidence ?

(c) Was a residential telephone ever allowed to the Superintendent of the 
Offke of Director General o f Archaeology previously ?

(d) If the answer to (c) is in the negative, will Government state 
what special circumstances have now justified the installation of a telephone at 
the Superintendent's residenc ?

T he  H onourable K un w ar  Sir  JAGDISH PRASAD : (a) Yen.
(6) From the second week of August, 1937.
(c) No.
(d) The installation was sanctioned as an experimental measure. The 

♦question whether the arrangement need be continued will be examined.

G r a n t  f o r  P r e s e r v a t i o n  o f  A n c i e n t  M o n u m e n t s .

179. T h e  H o n o u r a b l e  H a j i  S y e d  MUHAMMAD HUSAIN : (a) Will 
Government state whether the special grant under Demand No. 35 in the last 
budget for the preservation of ancient monuments was sanctioned substantially 
for work on the Taj Mahal, Agra ?

(6) If so. how much of the grant has so far been spent on the Taj and 
what portion has been diverted for use on other monuments I

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD: (a) No.
(6) Does not arise.

D i s c o v e r y  o f  R e m a i n s  t h r o w i n g  l i g h t  o n  t h e  p e r i o d  o f  A r a b  O c c u p a t i o n

o f  S i n d .

180. T h e  H o n o u b a b l e  H a j i  S y e d  MUHAMMAD HUSAIN: (a) Will 
Government state whether any remains throwing light on the period of the 
Arab occupation of Sind have been discovered by the Archaeological Depart
ment ever since it began to function ?

(6) If the reply to (a) is in the negative will Government state whether 
they propose to take steps for the discovery of such remains ?

(c) Has the attention of Government been drawn to the articles and notes 
regarding th' condition of Muslim monuments and rema ns in Sind appearing 
in the magazine of the Orien al College. Lahore and Muarif of Azamgarh 
which deplore the indifference of the Archaeological Department in this matter ?

T h e  H o n o u r a b l e  K u n w a b  S i r  JAGDISH PRASAD: (a) Yes. The 
result will be found in the publications of the Archaeological Department.

(6) Does not arise.
(c) The Director General of Archaeology in India has seen the articles 

and notes in the magazine of the Oriental College, Lahore, but not those in the 
jMuonf,
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Ai i JKjayfons Aoaikst T fff Aroh-̂ 4qloo1oal StflrtaortrrfeNDKNT, Lahore. .

181. T h e  H o n o u r a b l e  H a j i  S y e p  MUHAMMAD HUSAIN; ( a )  H a s  

the attention of Government been draym to articles published in the Eastern 
Times, Lahore,dated October 31), November 0, 13 arid 27, 1937, and Za-: 
mindar, Lahore, dated November 14, regarding certain allegations against 
the Arohseolog cal Superintendent, Lahore ?

(b) If o, have they made any enquiries on the various points mentioned 
in the ê articles and with what result ? If not, do they now prop se to institute 
neoes arv en juiries ? If not, why not ? Will they make a statement on the 
subject i

(c) Has the Director General also dismissed, removed or transferred 
some Muslim servants from Taxila and recruited non-Muslims in their places ?

((2) What steps do Government propose to take; to protect Muslims in this 
Department 1 '

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD : ( a )  Yes. •
(b) Government have made enquiries and have come to the conclusion 

that the allegations are unfounded.
(c) In the interest of departmental discipline a Muslim member of the 

Taxila staff has been transfenred elsewhere. No Muslim has been dismissed 
or removed from servioe or replaced by a non-Muslim.

(d) Does not arise.

RESOLUTION RB DISTRIBUTION OF DEFENCE EXPENDITURE 
BETWEEN THE LAND, SEA AND AIR FORCES.

T h e  H o n o u r a b l e  t h e  PRESIDENT : I may inform Honourable Mem
bers that I have received a letter from His Excellency the Commander-in- 
Chief informing me that on account of various important duties he is unable 
to attend the Council today. He says : *

“  I should be very grateful if you would be good enough to explain to the House- 
that my absence is due to other urgent business which has arisen. **.

Has place is taken by the Honourable Mr. Qgilvie who will reply to the 
Resolutions on behalf of His Excellency the Commander-in-Chief.

T h e  H o n o u r a b l e  P a n d i t  HIRDAY NATH KUNZR1J (United Provinces 
Northern : Non-Muhammadan) : Mr. President, I beg to move :

“  That this Council reeoirxnends to the Governor General in Counoil to redistri
bute the defence expenditure between the land, sea and air forces so as to provide for 
the more adequate defenoe of the country by sea and air.’1

Mr. President, the Budget for 1938-39 provides for a defence expenditure 
of a little over Rs. 45 crores. It may be regarded as a stroke of temerity in 
these days to say that this expenditure is high in proportion to the economic 
condition of India. We see military expenditure going up in every country. 
To take the example of England alone, compared vith 1935-36 the defence ex
penditure in 1938-39 will absorb three times the money devoted to it then. 
But we may be allowed to point out that there are compensating circumstances
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in the case of England which are absent in the caseofIndia. England is paying 
fdt the maintenance pf the Empire ̂ of which she is proud. Then her forces 
consist entirely of Britishers. Again in the process of the development of the 
defensive measures, steps have been taken to add to tke economic strength o f . 
the country. These mitigating circumstances are either. wholly or largely 
wanting in the case of India. * We have consequently asked that the expendi
ture on the defence of India; should be reduced even below the figure to which 
it has been brought down during the last five or six years and we have suggested 
measures for achieving this purpose without reducing the total strength of the 
army. Our proposals, as was to be expected*.have found no favour with the 
authorities. Well, we ask then, Sir, that if a iarge amount of money is to be 
spent on the defence of India, larger than the country can afford to bear even 
in these perilous times, we should see whether it is being spent in. such a way 
as to adequately modernise the defences of I n din.

/
Now, Sir, looking at other countries, notably England, we find that steps 

are being taken there to strengthen not merely the army and the navy but also 
the air force; It is thisWm that is principally claiming the attention of Gov
ernments all oven* the wond. Tha last war demonstrated its potentialities 
and now it is being developed not merely with a view to co-operation with the 
Army or Navy but in order to perform an independent role, to carry the war, so 
to say, into the ^lemy’s country, to destroy the morale of the civil population, 
and to attack the industrial' centres and the system of transport so as to dis
organise completely the defensive measures of the \enemy. Now, if we are 
going to incur a large expenditure on defence and we are asked to fojjow the 
example of Other countries, we are entitled to demand that the measures that 
are taken ought to be in accordance with the policies that are being pursued 
elsewhere. It is obvious that an agricultural country like India cannot com
pete in regard to expenditure, whether for purposes of defence or for civil pur
poses, with highly industrialised countries, but there need be no difference in 
the policies that are followed in the various countries, whatever their economic 
bases may be. Now, if the air arm is being considerably developed elsewhere,
I think we have a right to ask that, if a large sum of money is spent on the 
'defence of the country and additions are to foe made to it now and in the future, 
that we should be provided with those defensive arms in which India is parti
cularly deficients I have spoken of the air arm because it is the arm that is 
regarded as most important at the present time. Another advantage in deve- 
veloping the Indian Air Force will be that we shall have a foroe which will be 
entirely Indian in personnel; both its men and its officers will be Indian and 
we may hope that in a short time it will be,able to replace the Royal Air Foroe 
which, as the Hou$e knows, is a part of thie British Air Force. At present, 
there is hardly any Indian Air Foroe. The Indian section, I understand, con
sists of two flights or eight aeroplanes. The Royal Air Force /section, I believe, 
consists of about 100 aeroplanes. Now, not merely is our total strength in 
this respect far below that of any of those European countries of which we read 
in the newspapers but tile situation is particularly humiliating when we come 
to look at the Indian section of the Force. The Air Force is a new creation. 
England had no particular advantage in that matter over India. Such develop
ments as have taken place have done so only during the last 25 yeare. If 
adequate measures are now adopted by the authorities there is no reason why 
the Indian section of the Air ibroe may not be rapidly developed. I think 
that if Government are only serious, the Air Force cannot merely be streng
thened further  ̂taking into account the total strength * both of the Indian and 
the Royal Air Fortie section, but can Replace the British section also.
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Now, as regards the Navy, Sir, the Indian Government by their own 

actions adinit the need for strengthening it. I gave notice of my Resolution 
before the Finance/Member delivered his Budget speech. It appears from this 
speech that His Majesty’s Government haye remitted a contribution of nearly 
Rs. 17 lakhs which we were making to it, on condition that a sea-going fleet 
of six escort vessels was maintained. . We have five escort vessels now. The 
strength is therefbre going to be increased by one and I gather from what my 
Honourable friepd Mr. Ogilvje said a few minutes ago in reply to a question 
that the .old escort vessels will be replaced by more modern onea. Now,Bir, 
the establishment and maintenance of the Navy are far more expensive pro
positions than even the maintenance of Ihe Army. Countries that have navies 
worth speaking of do nof rely on escort, vessels. ’ They rely chiefly on capital 
ships, the cost of which these days comes to about £8,000,000 apiece. It is 
obvious that India canqot for a long time to come dream of having a capital 
ship of her own. Her economic condition is suoh that she cannot even have a 
first or second class cruiser. There then remain only the other categories, 
namely, the. surface torpedo craft and the submarine. It is hazardous for a 
layman like me to speak on a subject which might appear to be wholly technical 
bat considering, Sir, that countries which are economically m a much better 
position than India and which are regarded aa being among the major powops 
of the world are placing reliance for their naval defence to no small extent bn the / 
two types o f vessels that I have mentioned, we shall not, I think, be far wrong 
in asking that, if India is to have a Navy at all, it should provide for measure* 
not merely of defenoe but also offence by the employment of these cheaper 
vessels on whieh increasing reliance is coming to be placed even 6y first class 
powers. The need for strengthening the v naval defences of India has been re
cognised by Government. I f  that is jsq they might well take into contddera- 
tkm the need for adding such vessels to the Navy as would enable it to discharge 
at any rate a part of the task that a navy in Indian waters might be called 
upon to perform.

Now, Sir, a difficult question arises here. All these measures that I have 
suggested are bound to cost a great deal o f money. Honourable Members 
opposite will ask where all thiŝ  money is to come from ? I suggest in my Re
solution that this money should be^btained by reducing the expenditure on 
the land forces. I ask not merely for the provision of more adequate aerial 
and naval defence but also for a reduction in the ̂ expenditure incurred on land 
forces in order to provide the money that willbe needed. How; is the expendi
ture on the land forces to be reduced ? We have repeatedly asked for 
a reduction in the strength of the B̂ritish forces but this, has always been strong
ly opposed. I am not going to put.forward that demand today. I am only 
going to suggest measures which at* of a more modest kind and whioh, it seems 
to me, are not merely rendered desirable but necessitated by the military his
tory of India of the last 70 or 80 years. We have been recently informed that 
certain units of the British Army, which are stationed in this country, are 
going to be mechanised. The total expenditure on mechanisation, according 
to my Honourable friend Hr. Ogilvie, is going to be about Rs. 215 lakhs. Rs. 
80 lakhs of this will be met by. His Majesty’s Government and the remaining 
Rs. 135 lakhs are to be provided from the Indian revenues. The units to be 
mechanised are four cavalry regiments and four infantry battalions. So far 
as the British cavalry unite are concerned, let us qee whether there is any need 
for their retention in this country. The question of mechanisation will arise 
only when it is proved that the British cavalry is needed in this country. If
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we consider the campaigns on the North-West Frontier, from 1852 up to the 
present tnfte, we find that there have been very, very few occasions indeed on 
which the British cavalry has been brought into action. There is a book called 
(Campaigns on the North-West Frontier, written by Captain Nevill. I gather 
from it that from 1862 to 1908, British cavalry weds employed only on three 
occasions and on each of these occasions, not more than one regiment was em
ployed. In*the Third Afghan War, I believe a British regiment was again em
ployed. But during the Waziristan operations, at any rate those of 1919-20, 
there was not a British cavalry regiment in the force that was mobilised. In
deed, 1 understand that the entire force was Indian. Judging from the account 
published by the Military authorities of the recent operations in Waziristan, 
the entire cavalry used there was Indian. We thus see, Sir, that during the 
last 85 years, the occasions on which British cavalry has been utilised have 
been notably few. If that is so, there does not seem to be any reason why 
it should be maintained in this country. My Honourable friend Mr. Ogilvie, 
discussing the subject of mechanisation in another place, said that out of the 
five regiments maintained in this country, one will be sent back to England, 
and the remaining four will be mechanised. I ask him to explain why the 
remaining regiments too, considering th$ little use to which they have been put 
during the last three-quarters of a century J ought not also be sent back to 
England ? There is no military justification for their retention in this country. 
But, if tltey must be retained and retained even when I believe they can no 
longer be designated by the name “ cavalry ” , let the entire cost of the me
chanisation be met by the British Government. We have been told that as 
the equipment will remain in. this country, the material wilL belong to the Gov
ernment of India, and that we are therefore bound in equity to provide all 
the money that is needed for the mechanisation of the units that I Jiave spoken 
of. His Majesty's Government have however generously ipade a contribu- 
bution of Rs* 80 lakhs and we ought to be grateful to them for this. The 
equipment, whether it remains in this^country or not, will be for the use of 
the British Army. It has not been asserted that the Army is being mechanised 
here owing to Indian conditions. The replies given by His Excellency the 
Commander-in-Chief in this House, and by my Honourable friend Mr. Ogilvie 
elsewhere, clearly show that the mechanisation is due to the needs of England. 
It is being carried out because conditions of modern warfare in Europe have 
necessitated such a step. If that is so, if this expenditure is not necessitated 
by Indian conditions, if it has been incurred on an arm which has not been of 
any use in this country, what justification is there for throwing even a small 
portion of the cost of its mechanisation on Indian revenues ? The bait has 
been thrown out to us that when the mechanisation is completed, the perma
nent cost will be reduoed by Rs. 16̂  lakhs. That seems to be due more to the 
sending back of a regiment to England than to any economy caused by me
chanisation. But, whatever the reason for it may be, I for my part am very 
•doubtful whether the economy in expenditure that is anticipated now will be 
realised in practice. I am almost oertain that before many years are out, 
we shall be told that certain other improvements have become necessary, or 
that the former calculations were a little too optimistic, and that the expendi
ture must either remain at the old figure or even go considerably above it. I 
do not for a moment believe in the assurance of economy that has been held 
out to us. But, whatever the economy resulting from mechanisation may be, 
our first demand is that the cavalry regiments should be sent back to England 
•as they are not needed by India. And our seoond demand is that if they 
are retained here, the entire oost of mechanising them ought to be borne by 
the British Exchequer.
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Now, Sir, there is one other source of revenue, or rather reduction of ex< 

penditure, which I venture to press once more on the attention of the Military 
authorities. We are going to spend a sum of about Rs. 58 lakhs out of our 
revenues on the mechanisation of British units in the year 1938*39. This I 
contend should not be prcinittad and if the suggestion that I am going to 
make with regard to the Indian Army and which was originally made by the 
Inch cape Committee is accepted, the saving in expenditure will be appreciably 
above this figure. The Inchcape Committee pointed out that the peace time 
strength of Indian battalions was a little higher than the strength needed on 
mobilisation. It pointed out that there was no justification for this. It 
asked consequently for a reduction in their strength* But not content 
with that, it also proposed in accordance with the example of other countries 
that the battalions should be maintained on a cadre basis and that their 
peace time strength should be 20 per oent. below the war establishment. 
Now tliis suggestion has been made on the strength of the Inchcape 
Committee’s reoommendation more than once in this House, but we 
have never been told why it has not been carried out. The reserve is up to 
its sanctioned strength. It can be made stronger if the Military authorities 
so desire. There can therefore be no difficulty in bringing the battalions up 
to war strength on mobilisation. Why is it then that the battalions are 
even in peace time maintained at the strength that would be necessary on 
mobilisation and Indian revenues unnecessarily burdened ?

Sir, there are other recommendations that could be made but I see that 
my time is nearly up. I will therefore only point out in the end that the policy 
that has so far been followed by the British Government has not merely led 
to heavy and unnecessary expenditure on defensive measures, but has unfor
tunately also tended to deceive even those people who have protested year 
after year against our heavy military expenditure. Judging from the debate 
that took place in another place a few days ago Indian members are asking for 
the mechanisation of the Indian Army ; and why has this demand been put 
forward ? Not because the mechanisation of the Indian Army is necessita
ted by the conditions prevailing on the North-West Frontier but simply be
cause the equipment of the British Army is going to be changed. Now, I may 
be told that I am wrong in assuming that conditions on the North-West Fron
tier do not demand a change in the equipment of the Army. Well, if the con
ditions have changed materially it is the feult of the Army authorities that we 
have not been provided with information on the subject. We ask year after 
year for information in regarckto changes in world circumstances affecting the 
safety of India, but our requests have so far been met with a stubborn and 
exasperating refusal. The Army asks both for our money and our lives, but 
does not vouchsafe to explain the circumstances which necessitate these de
mands. This year the Budget provides for additional expenditure on the 
Navy. It provides for expenditure in other directions also, but not a word of 
explanation has been offered with regard to the change of circumstances during 
the last year or two which have made it necessary for the British Government 
to take these steps. x ^

1 would just put in one word more, Sir. Our defensive measures must 
follow our political policies. The enemies whom we have to defend ourselves 
against on the North-West Frontier can only be Afghanistan or Russia. Af
ghanistan we are told is now friendly to the British Government and so is Russia 
for the time being. And they are likely to remain friendly for some time it
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least. The tribal Areas^do not necessitate the modernisation of our equip
ment. What we have is more than enough for the indiscijalined and disor
ganised tribes, however brave they may be. And if both these countries are 
fripndly to us, are compelled to be friendly because of the circumstances that 
surround their national lives, why has the British Government chosen this 
particular moment for adding to the expenditure on the land forces ? May 
we not, taking advantage of the present situation, reduce the expenditure on 
them and utilise this breathing space to strengthen our aerial and naval de
fences ? I venture to think that more money is being spent on the Army, 
not to satisfy Indian needs but to enable the Indian Army to co-operate with 
the British Army outside India. The expenditure on the mechanisation, not 
merely of the British but also of the Indian Army, is being undertaken in order 
to keep the Army in India ready for the performance of Imperial duties. Sir, 
I shall be glad to hear what my Honourable friend Mr. OgUvie has to say on 
the subject, but so far as I have been able to understand the questions at issue 
the Indian revenues are entitled to relief with regard to the expenditure on 
the Army, and we as the representatives of the people of India are entitled to 
ask that attention which has so far. been concentrated on the Army, should 
now be devoted in an increasing measure to the development of the aerial and 
the naval forces of this country.

T h e  H okou& abus Mb. C. M. G. OGILVIE (Defenoe Secretary) : tiir, 
I have listened with very great interest to the clear and thoughtful exposition 
of my Honourable friend the Mover. I feeJ, however, that the actual facts 
have not been taken fully into consideration, though 1 admit that a number 
of the disadvantages under which India suffers in the matter of defence have 
been clearly recognised by him. In the first place, it appears to me that he 
does admit the necessity for an army and* no one who realises the long land 
frontiers and the enormous population of India can doubt that the army which 
is being maintained is too large or too strong. It is numerically much smaller 
than that of any considerable military powers and in fact smaller than many of 
those which may be described as second class powers. Its functions are to 
preserve the internal tranquillity and to repulse external aggression and in all 
the circumstances I do not think that any one can seriously consider that it is 
too big for its task. The nature of the Frontier problem is I think not fully 
understood. The North-West Frontier generally speaking is one enormous 
military obstacle and it is inhabited by people who are not, as the Honourable 
Moyer said, indisciplined and disorganised, but who are, particularly in their 
own country or in, sunilap country, probably among the most formidable fighting 
men in the world. Owing to the nature of the case they have the initiative 
and we have to be very careful to see that they do not use it. The fact that the 
Settled Districts have been immune from invasion and that the actual raids 
which have taken place have been on remote villages may lead people who live 
far temoved from the Frontier itself to think that the task is an easy one. I can 
assure them that it is not and that those who keep the cordon on the North
West Frontier are entitled to our honour and to our sympathy, to honour for the 
way in which they discharge their most onerous duties and sympathy for the 
hardships, difficulties and dangers in which those tasks are performed. As 
regaids the nature of the troops required, be it admitted that in such a country 
and against suoh an enemy they must be of the very best. There is to be 
answered the Honourable Mover’s point that mechanised highly modernised 
troops are not, required. The Honourable Mover complained that if such 
refinements in the art of war werenow required on the Frontier it was the fmlt 

. Pf the Army authorities for not having explained the reasons. He mentioned
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in this connection the Budget in which various changes have taken placed. 
Well I think he can not rightly lav the blame on us because they. were 
not explained. Members were afforded opportunities if they had 
chosen to avail themselves of them and the matters which were to 
be explained would undoubtedly have been explained. Despatches have, 
however, been published. Two have already appeared in the Press and 
one will shortly appear and those, 1 think, will give the Honourable Member 
and all (hose interested in this subject adequate information on the type of 
armaments now required to deal with the Frontier Tribes. We did not uBe 
these arms before because we had not got them and in any case in 1920, 1921 
and 1922, which was the last occasion of serious fighting on the Frontier, the 
types of mechanised arms had certainly not reached t he‘pitch of J>eifection 
necessary for employment in country of the Frontier type ; also there was none 
of it in India ; but we have found in the last campaign that-a certain number of 
light tanks were invaluable ; they saved casualties and prevented ambushes ; 
probably many men are alive today owing to the fact that we had some. One 
of the main complaints which the Honourable Mover made was that the British 
cavalry had been mechanised. He gave for his reasons'the fact that they had 
very seldom been used in active operations in India. He does not, however, 
suggest that no measure of mechanisation is desirable for India. Apart 
fr om the Frontier there are other potential dangers which I need not go into 
at any length, in fact not at all, but they exist just the same and it is obviously 
ne jessary that our Army should be kept in step with modern developments with 
due regard to Indian conditions and again with due regard to the overriding 
claims of finance. We should like to be able to spend much more on the Army 
than we do. The mechanisation of these four regiments will give us a nuclein 
of armoured troops. Even for Indian conditions or other conditions in which 
India may find herself one day we do not regard that as sufficient, and. as has 
already been announced, schemes are already in an advanced stage of consi
deration for the mechanisation of a number of units of the Indian Army. 
As the Honourable Mover is doubtlese aware, the purpose of the Indian Army 
is largely to deal with minor dangers  ̂ There are however major dangers about 
and the Indian Army as well as the British, which is fully trained and equipped 
to deal with major dangers, must also be kept up to date fws far as possible. 
I do not think the Honourable Mover oan have it both ways. He caumot. 
complain against us for not mechanising the Indian Army and at the same time 
complain against us for insuring its progress and development.

I will now turn to his main thesis, which is that expenditure on the Army 
should be reduced and should be devoted to increase of expenditure on the Navy 
and the Air Force. The expenditure on the Army has been reduced since 1922 
by Rs. 23$ crores. Have we spent that on the Navy or Air Force ? No. 
The reason why is that the cost of the civil administration has greatly risen 
and also that it is necessary to give every possible chance to the people of IndiA 
to attain to prosperity, and to progress, and that they should not be stifled by 
overwhelming expenditure on defence armaments. Not a penny therefore of 
the Rs. 23$ crores saved in the last 15 years on army estimates has gone to 
any defence lervice. India alone of the countries of the world is today spending 
far less on armaments than she was 15 years ago when the dangers we now see 
around us did not exist and the mighty armaments both in the East and the 
West had hardly come into being. Well, supposing we could save some more 
from the Army—and only one solitary approach has been suggested—vfhat 
then ? The argument usually is—I think the Honourable Member wa* referr
ing to it—that British troops should be exchanged for Indian troops. I  do
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not propose to go into that at any great length. It hat* been thraahed out in 
^hi$ House and in another j>la*&v many times, All I propose tp say is Jhat were 
we to abandon whatie fpr India an absplutely invaluable asset, what should we 
gain thereby i We should gain some Rs. 7 crores, and for all practical purposes 
we might as well gain seven annas. The Honourable JJtover realised to the 
full, I think, the enormous cost of a modem navy. The United Kingdom this 
year is spending £123 millions on the Navy, whioh as far as I know is almost 
equal to the entire income of the whole of British India. He suggested, 
however, that destroyers and submarines might? be built instead of escort 
vessels. Well, the whole of this matter has been considered in all its bearings 
and the conclusion has been reached that for the present, in existing circum
stances, escort vessels would give India the best value for her money ; that any 
more highly technical and complicated type of ships, such as destroyers or 
submarines, would necessitate vastly increased cost, not so much on the ships 
themselves as on the shore establishments necessary to maintain them. The 
machinery and engines of escort vessels can be maintained by our own Royal 
Indian Naval Dockyards. Those of submarines and modem destroyers and 
torpedo boats certainly could not. That is only one of the technical difficulties. 
The cost too would be in practice prohibitive. A single destroyer will cost 
nowadays up to £350,000. Its annual maintenance would cost very much 
more than that of an escort vessel. A smtftl fleet, a single squadron, a unit of 
nine destroyers, would really be of very little practical use. They wotild be of 
some use certainly but India would still have to rely in the main enormously in 
the main, on the Royal Navy. As the Honourable the Mover very rightly 
said, no agricultural country can possibly compete with the intolerable 
burden imposed by modem armaments and we must be thankful that we do 

<iot have to pay. The cost of a modem air force is almost aa great as that of a 
modem navy. For any independent measures, measures which would make 
India independent of Imperial support either in the air or on the sea, such an 
expenditure would be involved as would put it completely outside the sphere 
of practical politics, even beyond that of the imagination of reasonable men. 
The cost of a fighter machine now is Rs. l£ lakhs, of a medium bomber 
Rs. 2 to Rs. 21 lakhs, and of a heavy bomber Rs. 3 lakhs. And a squadron has 
to have two if hot three fully equipped planes in reserve, ready to take the air, 
in addition to the one actually in use, as in time of war under service conditions 
aeroplanes are very rapidly expended. When you multiply these figures by the 
number of squadrons which it would be necessary to have to be entirely inde
pendent of outside help, I think one realises that we are up against almost as 
impossible a proposition as the building of a first class navy. What we can do 
is to keep going an air force which is adequate for our own needs. We would, 
it is true, like to spend more money, but we cannot afford more than the Rs. 2£ 
crores or thereabouts which we annually spend. If we could spend more, we 
would. But the idea of making ourselves independent of help from the Royal

* Air Foroe is, as far as can be seen at present, impossible. The Indian wing of 
the Air Force is still in the experimental stage. It is, I understand, doing ’well. 
But I would like the Honourable Mover to realise that the presence of a portion 
of the Royal Air Force in India is an incalculably valuable asset. It means that a 
number of officers of the Royal Air Force are constantly being trained in Indian 
conditions and that, should Imperial reinforcements on a great scale be neces
sary, large numbers of them oould be found who are aware of conditions in 
India, of the flying conditions which are very different from those subsisting in 
Europe.

Finally, Sir, I suggest that the fact that we are able to rely in time of 
need upon Imperial assistance is not a matter which ought to trouble us very
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much. The converse would mean that we made an attempt—and I think it 
would be an attempt that would be bound to fail—to enter those regions of 
astronomical defenoe expenditure in which so many o f the peoples of the 
world are now forced to five, .

I have no option, Sir, but to oppose the Resolution.

The Honourable Sib* A. P. PATRO (Madras: Nominated Non-Offi- 
oial): Sir, the R solution moved by the Honourable Member is a very reason
able one. Tad raa tonablena *s of it was admitted by the Honourable Mr. 
Ogilvie whan he said th it considering the vast ness of the country and the 
op3«ma9s of he* coast and the troubles on tha Frontier and the war clouds 
hanging so seriously in the E ist and in the W^st, the defenoe force is not ade
quate considering the population and the size of the country. Therefore, 
Sir, this R)Solution reeomoaanls that, in order to have an effective defence 
force, it is necessary that the three arm*) of the defence force should be develop
ed and brought up to modern conditions, bdcause in the matter of the Navy, 
we have hardly any of our own. During the war, we had 12 vessels of a very 
simple character. They have been gradually scrapped and replaced by others.

I t  Noon Rwrg nijatkm took place. But, even the latest develop- 
■ N* ment of having six modern escort vessels does not go very
far in the defence of our eoait. We have entirely to depand upon he Royal 
Navy. The term used is no doubt “  R^yal Indian Navy ”  but it is only to 
co-operate with and assist the Royal Navy when occasion arises. In the 
meanwhile they do police work on the S3a. As I said the other day, suppose 
tone big power quietly comes in and innooently has a basin in the Bay some
where. Are we prepared to meet such a contingency ? All along, we have 
been ^pending Rs. 54 crores of the pjople’s money. Is the Government pre
pared to meet such a contingency ? I realise that we have no mine-laying 
and mine-sweeping mechanism at all. These escort vessels—what will they 
do by themselves ?

T h e  H onou rable  Mb  KUMARSANKAR RAY CHAUDHURY : We 
wJl escort them !

The Honourable Sir A. P. PATRO : Escort to Bengal perhaps ! That 
is why my Honourable friend is referring to it But Bengal is in the greatest 
danger today if any power establishes itself in South China. Just as the 
“  Emden ”  threatened the whole of the East Coast another vessel escaping 
the vigilance of the*Singapore basin may come to the West Coast and do havoc 
before the British Navy can be brought in to assist us. So, what is it that 
we have got in the nature of a war vessel, giving opportunities for training 
Indians for war purposes ? Nothing. According to reports, these six vessels 
are to bo manned by one Indian officer to two European officers. That is a 
very welcome proposal. That will also bring down the cost to about Rs. 57$ 
JaIĉ h as proposed. But, Sir, my complaint is that the defence of the coast 
is not at all sufficient and adequate for the needs of the country. The object 
of the six vessels that we have got is to train the personnel for sea warfare 
during the time when there is no war. The second object is to organise and 
perfect the defence of India on the coasts and merchandise. Are these vessels 
in a fit condition to do so without the assistance of the Royal Navy ? If 
India is to be self-dependant, and to support herself, are we not to spend more 
money in making her naval defence stronger and more effective ? I know 
the cost would be great. It is said that a cruiser of 7,000 tons will cost about
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Rs. 2 crores. That is true. But, we can gradually buiJd up out of the savings. 
As pofntfed out savings could be effected and these savings could be spent on 
Improving our coast defences. Then , the protection of Indian trade in Indian 
wiaters is vety important. We find jealous countries watching keenly the 
trade in India. Our neighbours are not very friendly with us, and yet, what 
is that we have got to provide against these nations ? We have nothing. 
These vessels may scour the sea, watch and patrol the coast, and yet, how will 
they be hble to fight a fleet of vessels ? Therefore, it seems necessary that 
these six vessels of which two only are modern, namely, the “ Hindustan ” 
and the “  Indus/'-^the other vessels are to be scrapped gradually,—should 
be strengthened and improved.

Then, as regards the Air Force, till recently we were under the protec
tion of the Royal Air Force. We had no air force of our own. It is necessary 
that we must have a properly developed Indian Air Force. There will be ex
penditure. But we have to spend the money. I shall later on point out 
how we can have the money. We have now got eight squadrons of the Royal 
Air Force, consisting of 12 aeroplanes in each squadron, working for the defence 
of India. But the Indian Air Force has Only got a nucleus. They are now 
being trained. But it will take a long time, and therefore, opportunities for 
developing themselves will be very slow. Thus, in the matter of our Navy 
and Air Force, we are asked to depend upon the Imperial Forces. Without 
Imperial ai,d, we will be nowhere. All these 60 years we have been depending 
upon British protection. Unless the British Royal Navy protected our 
coasts, and unless the British Air Force protected us, India is nowhere in the 
matter of her defenoe. Therefore, in the matter of her Navy and Air Force, 
it seems to me absolutely neoessary that we should improve and develop our 
defence. Today, we have eight squadrons of air force. It has been pointed 
out by the Honourable Mr. Ogilvie that six squadrons were there first and 
then two more were added and one bomb transport flight of aircrafts, all con
taining about 08 aeroplanes. As regards the personnel, 164 officers and 980 
other ranks man these aeroplanes. This is hardly adequate for the whole 
country. It is therefore right that this House should draw the attention 
o f the Government to the necessity of strengthening the naval and air de
fence. No doubt, the question will be asked about expenditure. In regard 
to the land forces, it has been suggested by the Honourable Mover that some 
regiments of cavalry may be scrapped. I am not one of those who think 
that there should be no European element. For defence purposes we want 
the infantry or the oavalry. But the cavalry is now being mechanised, and 
so much of that expenditure will be a saving. It is not merely for the purpose 
of equalising the Indian Army with the British forces that this mechanisa
tion is taking place. There will be training given to both European and 
Indian forces in India, which will be provided by the modem state of equip
ment and modern state of defence. It is not therefore only for purposes of 
Great Britain that this mechanisation takes place. The purposes of our 
Army, as has been pointed out by the Esher Committee, was defence against 
external aggression and maintenance of internal peace. External defence is 
to be carried out by the British at their expense. This was the object with 
which the Indian Army was formed. The strength of the Indian Army was 
about 179.000 men. The total fighting or field force is only 89,000. It is 
surprising that for all this vast country that should be the field force and how 
the defence of the country can be carried on by so small a force. I note that 
from the war up to date the strength of the Army has been reduced by 58,000. 
The total strength of 179,000 is divided as follows. About 70,000 are assigned 
to internal security and duties on the lines of communication; the covering
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troops on the Frontier are 42,000, and the field force is 99,000. T<he Ajaxilittrjr 
Territorial and State forces do not oome into acooupt at all as they are not 
properly trained or equipped. If that then is the total force in India, is there 
any possibility of further reduotion after 58,000 have been reduced since 
1914 i An Honourable Member asks what is the strength of the British 
forays ? The real fighting or field force as 1 have said is only 69,000, and that 
includes also the British units in that force. The British units are mixed to
gether in the categories I have mentioned and are not kept separate from the 
Indian Army, and it is clear that at present the total strength is not at all 
adequate even for land defence if any emergency arises. It is true at present 
we are friendly with Afghanistan and we may not have trouble from Russia. 
That is theoretically correct, but we see, national unexpected eruptions are 
taking place all round ; we cannot be sure of what will happen next. There
fore under present world conditions it is desirable that we should be prepared, 
and the way of improving aerial and naval defence is not by reducing the Am y. 
I have here a  note whioh s a y s  :

" The foe & its that about half the Army in India would be iiieapahte of taking the 
field in the war formations required for any oampaign of modem dimensions

That is the real truth. You have not got sufficiently strong land forces to be 
able to defend India against foreign aggression, and that is the important point 
that we must develop the Indian defence forces on all sides.

Then of course mechanisation has been going on. We have the armoured 
cars, the light tanks and improved automatic machinery. That iB one form 
of mechanisation. The one now proposed is a different thing and that is what 
we want Britain to bear the whole expenditure on, because so long as we are 
not responsible for defence policy and so long as Great Britain undertakes 
responsibility, she must pay for the discharge of that responsibility. And 
wim that contribution we shall surely be able gradually to improve both the 
naval and air defence. We cannot have improvement in one or two years. 
Gradually, by Indianisation as well as by contributions from Great Britain, 
our finances and the position in regard to mechanisation can also be improved.

Ths Honourable Rai Bahadur Lala RAM SARAN DAS (Punjab : 
Non-Muhammadan): I rise to support the Resolution which has been so 
ably moved by the Honourable Mr. Kunzru. The Honourable Mover has 
dealt with the subject so fully that he has not left much for me to B a y .  I  
agree with the Honourable Mr. Ogilvie that the people on the North-West 
Frontier are formidable fighting men. But from my own experience on 
various committees of this Legislature I have found that that fcrmidabilitv 
of the Frontier Tribes has been overdone for some time. The British policy 
of peaceful penetration has been successful because it has raised the standard 
of living and given these tribal people luxurious habits. That has reduced 
the fighting capacity of these people. I myself have been on the Khajuri 
Plain, at Landi Kotal and Landi Khana and other places and in the caves of 
these tribal people, and I find that they are vindictive but hospitable and 
not so ferocious or so formidable as they are said to be. The British policy 
has made them better people and they care more for the sanctity of life than 
they used to in times past.

By the addition of an Air Force we expected that there would be a consi* 
derable saving in the army expenditure in ceitain units. I should like Mr* 
Ogilvie to say how much reduction has been made and in what direction ?
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Then mechanisation of the Army has come, but I foil to understand why 
that mechanisation should have begun with the British forces lent to us for 
short periods. In reply to my question the other day the Honourable the 
Army Member said that these forces were not lent but they came here for a 
number of years and when they went back they were replaced by similar 
units. All the same, my own opinion is that it was not the responsibility 
of the Indian Government to mechanise the British units lent to us for a short 
period ; it was the responsibility of the War Office and that the Indian Govern
ment was forced to take that step. If the Indian Government felt it was 
necessary to mechanise, it was their duty to mechanise the Indian units before 
mechanising British units. I am glad, Sir, that the Army Member in reply 
to my question the other day in this House stated that when these lent units 
of the British Army when they leave India the equipment will be retained 
here. After all, that is a consolation. It is the duty of the Government of 
India to insist upon the War Office t*o find the money for the mechanisation 
equipment of British units themselves.

As regards the Frontier, the other day a letter was published in the papers 
from the Faqir of Ipi to Pandit Jaw&bir Lai Nehru containing certain fcerious 
allegations and 1 expected that the Honourable Mr. Ogilvie would throw some 
light as to whether the contents of that letter were correct and if they were 
wrong up to what extent and on what point they were wrong. As I see it, 
the Faqir of Ipi accuses the British Government that all this fighting which 
has taken plaoe recently is due to their policy of aggression and annexation 
of tribal areas. Sir, that is a very important point, because we find that 
over Rs. 2i crores have been spent upon these recent expeditions to the 
tribal areas. We should like to know whether it was due to the forward policy 
of the Indian Government to occupy the land beyond their old established 
limits ? I understand that when the Loi-Shalwan Railway was built it cost 
several crores of rupees and later we found that the tribes who resented the con
struction of that railway took possession of it, blew away the bridges and thus 
rendered the line ineffective. If I am wrong, I hope the Honourable the 
Defence Secretary correct me. Sir. notwithstanding the annexation of the 
tribal areas to India, I find the number of raids on British subjects and kid
napping of people has not diminished ; and that even now although we have 
cantonments at Razmak, Thai, Parachinar and other places, far in the frontier 
these raids still continue and result in casualties. I should like to ask the 
Defence Secretary why, notwithstanding this huge expenditure on the Fron
tier and notwithstanding the laying of new roads for mechanical transport 
extending over several hundreds of miles, the raids still exist and exist in large 
numbers. My friend the Honourable Sir A. P. Patro talked about the Indian 
Air Force. The Indian personnel of the Air Force, although it has been very 
very small, has proved a great success during the last war. One of our Punjabi 
officers, Mr. H. S. Malik, whose records of flying in the war were mentioned 
even in Despatches, did very well and did gallant work there. My own in
formation is that although he was wounded in his plane he succeeded, though 
wounded, in getting to the ground several enemy planes. As far as Indians 
in the Air Force are concerned, the example of Mr. H. &. Malik, whom perhaps 
you all know and who has lately been appointed as Trade Commissioner in 
New York, will amply prove that Indians in the Air Force are as good as any 
other nationality. So, Sir, the pace of Indianisation of the Royal Air Force 
ought to bo increased. As regards the addition of the six small defending 
boats to the strength o£ the Indian Navy, it will not achieve the object which 
Indians have in view. India is tfye most valuable component part of the British
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Empire. It finds servioe for such a hflge number of Britishers on salaries 
which are unknown in any other part of the world. It is a great recruiting 
oent re, I should sajr, the greatest in the British Empire, for the recruitment 
of man power during war. British India therefore is the greatest asset to 
pritish people and as such some portion of the army expenditure should 
reasonably be borne by the War Offioe. Hitherto, Sir,' the entire naval de
fence of India was the duty of the British Navy. I know, Sir, that the Honour
able Mr. Ogilvie has observed that we do not maintain such a big army as other 
important countries of the world do. But, Sir, I must say with due deference

him that the proportion of the expenditure on the Army as compared to 
<our revenues is an unparalleled example in the world. No country in the 
tvorld; as far as my information goes, spends over 50 per cent, of its revenue 
6n the Army. It is all right, Sir, to say that in caBe you calculate the cost 
of the defence per head of the Indian population it is small. That may be, 
but after all we have to go by our means. No country spends more than 50 
per cent, of its revenue on the army and as India is the most valuable asset of 
the British Empire a reasonable proportion of this expenditure should be 
borne by the War Office. The contribution of Rs. 10 Iakbs which the British 
Government has foregone this year is not enough. The status quo shonld 
have been allowed to remain and the defence by sea of India should have 
rested with the British Navy as was the case in the past. One more point 
I will make before I sit down. The expenditure on British cavalry and British 
units in India should be borne by the War Office as we Indians consider that 
this is an army of occupation and this contribution is not levied India will 
feel that at least partial justice has been done.

With these words, Sir, I strongly support the Resolution of my Honourable 
friend Mr. Kunzru.

The H o n o u r a b le  P a n d it  HIRDAY NATH KUNZRU : Mr. President, 
the most important point that we have to consider is whether the mechanisa
tion that is now in progress is demanded bv Indian conditions. Now, I ven
tured to state that in my opinion it was due entirely to extraneous circum
stances. My Honourable friend Mr. Ogilvie questioned that view and 
said that the rearmament of the Indian Armv was necessary in view of develop
ment# on the North-West Frontier. He aiso said that we should not think 
merely of the North-West Frontier. There were other danger spots too, 
which we ought to keep in view. But he was not at all explicit on the sub
ject. He was tantalisingly brief. If he meant to refer to the North-Eastern 
Frontier, why could he not express himself more clearly and frankly ? It 
is our complaint year after year against the Military authorities that, while 
they expect us tc bear the full burden of defence, they will not show 
any frankness on their part and give us the information that is our due in 
view of the responsibilities that we are asked to shoulder. My Honourable 
friend pointed out the huge expenditure that England is incurring on re
a r m a m e n t .  But he forgot to bear in mind the differentiating circumstances 
that I had briefly touched upon in my opening speech. But, Sir, whatever 
the expenditure incurred by England may be, the Members of Parliament 
are not asked to vote the necessary expenditure without being furnished with 
adequate information. The British Premier and Foreign Secretary take 
Parliament into their confidence and speak as frankly and fully as diplomatic 
circumstances allow on the conditions which have made H necessary for England 
to strengthen her army, navy and air force. Why Bhould the authorities here



be more reticent than the authorities in England 1 Why cannot they tell us 
what possible dangers India might have to ffeoe, either from the east or from 
the west ? Can they not, without giving offence either to Italy or Japan, 
tel1 us how the oonquest of Abyssinia or the operations in China have 
a f f e c t e d  the future security of this country ? So long as they observe silence 
in regard to these important things, they must thank themselves if the state* 
ments that they make or the demands that they put forward from time to time 
in regard to increase in military expenditure are viewed with suspicion by 
the people of this country.

Sir, as I pointed out a little while ago, my Honourable friend roundly 
asserted that, apart from European conditions, a change in the equipment of 
the Indian Army was necessary because of changing conditions on the North
West Frontier. Now, he dealt with the subject in another place three or four 
weeks ago, and he pointed out there that mechanisation was no new thing. 
It had been going on on a small scale ever since the close of the Great War but 
he also pointed out there that there was one new development and that was the 
complete mechanisation of certain cavalry and infantry units owing to the 
change in the equipment of the Army in England. He'himself admitted that 
this major programme of mechanisation was due to change of policy in England. 
We had to follow England whether we liked it or not, whether we were able 
to foot the bill or not. Apart from that, Sir, His Excellency the Commander- 
in-Chief very frankly admitted the other day in reply to a question that the re
organisation of four British cavalry units and four British infantry units was 
due primarily to the mechanisation that was being followed in the British 
Army. After this admission on the part o f His Excellency, it is too late for 
my Honourable friend Mr. Ogilvie to get up and assert that the mechanisation 
is chiefly due to the change in the conditions of warfare on the North-West 
Frontier. ’

Dealing, Sir, with my request for the strengthening of the Navy and 
the Indian Air Force, he pointed out the heavy cost that would be involved 
in the acceptance of my proposals. I would like to ask him whether the 
mechanisation of the Army would be a cheap affair ? The mechanisation 
of eight units is going to cost us nearly Rs. 2\ crores. I do not know how many 
units of the British Army will be mechanised but judging from the policy 
that is being followed in England, I take it that in course of time all the units 
will have to be mechanised. Now, how much expenditure will this throw on 
the Indian revenues ? And if all the Indian units are also to be mechanised, 
what will be the further cost they will have to bear on this aooount ? 
I do not believe that in the end there will be a reduction of any kind 
in expenditure. My Honourable friend Mr. Ogilvie pointed out to the Assembly 
that one cavalry regiment would be sent back to England. Well, a cavalry 
regiment costs about Rs. 17 lakhs. Well, if the saving in expenditure 
on aooount of the mechanisation of oertain units of the British Army 
is going to be Rs. 10J lakhs, it means that it is due entirely to the 
elimination of one oavalry unit.

To revert to my point, Sir, the mechanisation of all the units of the British 
Army will involve us in heavy expenditure. The mechanisation of the Indian 
Army will throw a further burden upon us. If, however, we keep purely 
Indian conditions in mind, I think we shall be able to reduoe the expenditure 
on the land forces and at the same time to provide for the strengthening of 
the navy and the air force.
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Sir, my Honourable friend in his speech dealt with many of the 

points that I had raised but omitted altogether to tell us why in the Indian 
Army alone it was found necessary to keep the Army in peace time on a war 
footing. ThiB point was raised, as I said earlier, by the Inchcape Committee. 
I thought it was important enough to merit the attention of my Honourable 
friend, but he has remained studiously silent about it.

T he  H onourable  Mr. C. M. G. OGILVIE : I shall deal with it in my 
reply.

T he  H onourable  Pan d it  HIRDAY NATH KUNZRU : I am very 
glad to learn from my Honourable friend that he will deal with it in his closing 
speech. Well, Sir, if we can save the expenditure that we shall have to incur 
on the mechanisation of the British units and can acoept the recommenda  ̂
tion of the Inchcape Committee for reducing the peace strength of the Army, 
I veî turfe to think that we shall be able to find a sufficient sum of money to 
make a modest beginning in the direction that I have indicated.

The Commander-in-Chief told us the other day that the Government o f 
India had asked the British Government to bear the full cost of mechanisa
tion of the British units. We asked him how it was then that the Govern
ment of India oame to accept the grant of Rs. 80 lakhs only. He said he 
could add nothing to the answer he had already given. I hope that my Honour
able friend Mr. Ogilvie will be able to throw some light on that question* 
If the Government of India had asked the British Government in the first 
instance to pay the entire bill, I take it it was due to a consciousness on their 
part of the fact that the British Army was being mechanised owing 
to British needs. I hope that there is still time for the Indian authorities* 
in view of the support they have received both in this House and elsewhere, 
to press this matter once more on the attention of the British authorities and 
ask them to do justice to India in this small matter.

Sir, there is one other point in my Honourable friend Mr. Ogilvie *s reply 
which I would like to deal with before I ?it down. He told us that in assert
ing that the mechanisation of the Indian Army was not necessary, we were 
showing our ignorance of the nature of the North-West Frontier Province. 
To repeat his words, the nature of the problem was not fully understood by 
us. Now, Sir, we ali know that the tribesman on the Frontier is an extremely 
brave and hardy fellow. The history of the last 80 years points eloquently 
to that fact. But all the lessons of modem warfare tend to show that mere 
bravery in the field is not enough these days. If bravery were enough, China 
would not have suffered in the way she is doing at the present time and the 
Abyssinians would still have been masters of their country. In these days, 
equipment counts for much more than man power. We have never been 
told before that our man power and our equipment are in any way inferior 
to that possessed by the tribesmen. On the contrary, all that we have been 
told has tended to foster in us the impression that however backward we 
might be from the European point of view, our standards were far higher 
compared with the equipment possessed by the tribesmen. The tribesman’s 
bravery is undoubtedly extraordinary, but that does not in any way alter 
the fact that our equipment is immeasurably superior to his and that we can 
without mechanising our army deal adequately for a long time to come with 
the danger on the North-West Frontier.



DISTRIBUTION Or DfSFBNOE EXPENDITURE.

T h e  H o n o u r a b le  Me . C. M. G. OGILVIE : Sir, I propose first to deal 
briefly with the arguments adduced by Honourable Members on the subject 
o f  the Royal Indian Navy and its inadequacy for the duties which it has to 
perform. Its duties are simply these—to assist the local naval defence orga
nisation which is, or is about to be started in the task of keeping Indian ports 
and their approaches free from enemy submarines and minelayers ; secondly, 
to act as escort vessels, that is, as sea-going ships, to escort convoys of merchant 
Bhips or transports and to protect them against attack from submarines or 
light surface craft. More they cannot do. For defence against a raid by 
•even a single heavily armed ship, India must rely upon the Royal Navy. 
The Honourable Rai Bahadur Lala Ram Saran Das was wrong in thinking 
that India, by accepting the remission of the contribution, has forfeited her 
<daim to defence by the Royal Navy. She has not. She now will obtain 
that defenoe free of all charge------

T h e  H o n o u r a b le  R a i B ahadub Lala RAM SARAN DAS : I am 
glad you have corrected me.

T he H onourable Mr. C. M. G. OGILVIE------the defence that is
costing England in the coming year £123 millions or so. The position is entirely 
unchanged exoept that India, instead of having to pay something, pays nothing.

I cannot say very much about the remarks of the Honourable Sir A. P. 
Patro who thinks that not only should" we increase the Naval and Air Force 
but also the Army. I am in this matter in entire agreement with the Honour
able Rai Bahadur Lala Ram Saran Das who says that the expenditure on 
-defence in this country is already as high as it ought to be. I cordially agree 
with this, and every effort is being made by Government to keep it down. 
Where we can get the services of arm aments free, we take them. Where 
we can get grants from His Majesty’s Government to eke out our slender 
resources, we take them, but we take them thankfully. As regards the grant 
for mechanisation, His Excellency the Commander-in-Chief has said in this 
House that we are all thankful for what we have got. His Excellency is 
perfectly right. If we could have got more, we should be even more thankful 
than we are now. It is not, however, correct to think that the rearmament 
of the British Army demanded a certain type of equipment and that was 
unhesitatingly applied to India. The reason for the sudden rearmament, or 
rather the decision to effect rearmament—they have not yet done it—the 
decision was due certainly to the fact that there was a change of organisation 
in England. But we should not have accepted it if we were not convinced 
that it was for the benefit of the Army in India. Again, there is no doubt 
I think that we could quite readily maintain our position on the Frontier 
without mechanisation, but we should maintain it at a greater cost of men 
-and ultimately of money.

I was asked to say why we kept Indian units up to war strength. The 
answer is that the Army has been reduced to so small a size that it is impera
tively necessary to keep what we have on a war footing, ready to go to war 
at once. Also our experiences in the last war in the matter of reservists was 
that if they had been absent from the colours for any length of time they 
were not at once efficient physically for the hardships of modem war. We 
cannot therefore afford to fill up with reservists when war starts. Reservists 
we must have to replace casualties, but we do not want to depend on them 
to take the field in the first instance.

In his last speech the Honourable Mover made all manner of gloomy 
prophecies. He said that he believed to start with that the saving which has
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been envisaged on the mechanisation of certain units of the Army will not 
materialise. The answer is that as far as I know at present it will exceed 
the sum stated. He appeared to find a grievance in the fact that much of 
the saving had been secured by sending one of the cavalry units back to Eng
land. I do not see why. Surely we are entitled to get our savings in any 
way we can. Mechanisation is an extraordinarily expensive process. It 
will oost a very great deal ; but the saving was effected and I do not think 
that the method of effecting it should be a cause of wrath. We shall have 
to work out some similar scheme for any further degree of mechanisation 
that is found to be necessary. But as for a vast additional burden, in addi
tion to that which at present rests on this oountry, being imposed by an enor
mous expansion of mechanisation in the future, I can assure the Honourable 
Member that that will not happen. We are fully aware that this country 
cannot afford to endure much more of a burden than it does already. At 
present India has to rely for her defence at sea and in an emergency also in 
the air on the Empire. She can to a very great extent rely on herself for 
defence bn land. If it became necessary for England to take that burden 
upon herself also, she would do so rather than cripple the people of India.

One or two other misunderstandings I think I must mention before I 
eat down. Rai Bahadur Lala Ram Saran Das in opening his speech said that 
he thought that the people of the Frontier were becoming leas dangerous, 
less ferocious and more kindly disposed towards their fellowmen. At the 
end of his speech however, he said that raids and kidnappings still went on 
as before in spite of the expenditure on Frontier operations. Well, he may 
be right about their becoming more amenable and civilised. I think to some 
extent he is. He is certainly right that raids and kidnappings do still go 
on, and the conclusion is that if the expenditure which we have had to bear 
had not been incurred, those raids and kidnappings would have been multi* 
plied accordingly.

The Honourable Pandit Kunzru at the close of his speech said that modem 
equipment was not necessary against people on the Frontier because the only 
asset they had was bravery, and compared them with the Abyssinians and the 
luckless Chinese. I assure him that he is entirely mistaken. The only equip
ment they have, it is true, is their rifles. But they know how to use them 
and know how to use their country, which is their most valuable asset. If 
they were to come out into the plains and take on the Regular Army in the 
open, then of course they would stand no chance whatever. But they do 
not. They bide their time. (An Honourable Member: “  What about the
Fakir of Ipi’s letter ?” ) I am not very clear about the Fakir of Ipi’s letter. 
I do not remember myself having seen it, but all that I can say on the subject 
of the Fakir of Ipi is that his aggression on British territory, the aggression 
inspired by him, was deliberate and unprovoked.

With these words, Sir, I resume my seat.

T h e  H onourable  Pa n d it  HIRDAY NATH KUNZRU : My Honour
able friend promised to deal with the suggestion of the 

Plf' Inchcape Committee that the Army in ordinary times
should not always be on a war footing.

Th e  H onourable Mr. C. M. G. OGILVIJI: I did so at considerable 
length.
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T h b  H onourable  th e  PRESIDENT : Resolution ttxmsd :
44 That this Council recommends to the (Governor General in Council to redistribute 

the Defenoe expenditure between the land, sea and air forces 90 as to provide for the more 
adequate defence o f the country by sea and air. "

Question pu t: the Council divided :
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baram.
Hossain Imam, The Honourable Mr.
Kalikar, The Honouiable Mr. V. V.
Kameshwar Singh of Darbhanga, The 

Honourable Maharajadhiraja Sir.
Kunzru, Honourable Pandit Hirday 

Nath.
Mahapatra, The Honourable Mr. Sita- 

kanta.

Mitha, The Honourable Sir Suleman 
Oa&mim Haji.

Motilal, The Honourable Mr. G. 8. 
Muhammad Husain, The Honourable 

Haji Syed.
Padshah Sahib Bahadur, The Honourable 

Saiyed Mohamed.
Pantulu, The Honourable Mr. Ramadas. 
Ram Saran Das, The Honourable Rai 

Bahadur Lala.
Ray Chaudhury, The Honourable Mr. 

Kumarsankar.

NOES—25.
Akram Husain Bahadur, The Honourable 

Prince Afsar-ul-Mulk Mirza Muham
mad.

Ataullah Khan Tarar, The Honourable 
Chaudhri.

Buta Singh, The Honourable Sardar.
Charanjit Singh, The Honourable Raja.
Devadoss, Th# Honourable Sir David.
Ohosal, The Honourable Sir Josna.
Gov indachari, The Honourable Rao Ba

hadur K.
Haidar, The Honourable Khan Bahadur 

Shams-ud-Din.
Hiwsamuddin Bahadur, The Honourable 

Lt.-Col. Sir.
Ismail Ali Khan, The Honourable Kun

war Haji. .
Jagdish Prasad, The Honourable Kun

war Sir.

Khurshid Ali Khan, The Honourable 
Nawabzada.

Menon, The Honourable Diwan Bahadur 
Sir Ramunni.

Muhammad Yakub, The Honourable Sir. 
Niamatullah, The Honourable Chaudhri. 
Nihal Singh, The Honourable Sirdar. 
Nixon, The Honourable Mr. J. C. 
Ogilvie, The Honourable Mr. C. M. G. 
Puckle, The Honourable Mr. F. H.
Reid Kay, The Honourable Mr. J.
Roy, The Honourable Mr. S. N.
Russell, The Honourable Sir Guthrie. 
Singh, The Honourable Raja Devaki 

Nandan Prasad.
Williams, The Honourable Mr. A. deC. 
Yeatts, The Honourable Mr. M. W. M.

The Motion was negatived.
The Council then adjourned for Lunch till Half Past Two of the Clock.

The Council reassembled after Lunch at Half Past Two of the Clock, 
the Honourable the President in the Chair.

RESOLUTION BE REDUCTION IN DEFENCE EXPENDITURE.

T he H onourable  Mr . HOSSAIN IMAM (Bihar and Orissa: Muham
madan) : Sir, I rise to move :

41 That this Council recommends to the Governor General in Council to form a Com
mittee of the Members of the Central Legislature to examine the Defenoe Budget with a 
view to reducing the expenditure generally, and in particular to attain the following 
objectives ; (q) reductions in Ancillary and Engineering Department exjptnses ; (b) increase 
in the in co m e from disposal of stones ; (c) the possibility of transferring part of pension 
charges to the British Governraeint; (d) the feasibility of questk>ning the composition of 
capitation charges ; and (e) the equity or otherwise of charging the whole or part of the con
tribution fpr the National Health Iristfrance and the Unemployment Assurance for 
British soldiers.”  ' 1
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Sir, this very long Resolution has been brought forward with a small objective, 

that is, to reduce the expenditure of the Government of India on its Defence 
Department. There is a similarity between the Resolution whioh our Honour
able oolleague Pandit Hirday Nath Kunzru moved and the one I am now 
moving. •

T h e  H o n o u r a b l e  t h e  PRESIDENT: If you say it is a similar 
Resolution to that, I will disallow it.

T h e  H o n o u b a b l e  Mb. HOSSAIN IMAM: Sir, what I am B a y i n g  is, 
that which was a means for him is a n  e n d  for me, that one of the methods 
which h e  adopted for the attainment of his Resolution is the objective of 
my Resolution. What was a  means to an end for him ifi the end itself for m e .

T h e  H o n o u r a b l e  t h e  PRESIDENT : If you argue that it is substan
tially the same Resolution, I will not allow you to move it.

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM: It is not substantially 
the same. His objective was quite different to mine, but one of the methods 
which he adopted is the objective of my Resolution.

Sir, the terms of the Resolution are wide enough to embrace in it the 
whole question of the defence expenditure, including the strength, equip
ment and composition of our defence forces. But I am going to impose a 
self-denying ordinance on myself in not questioning the equity of fostering 
British forces on Indian revenues. And, Sir, when I say this, I bear also 
in mind that even this Government of India had once claimed from the Garron 
Tribunal that His Majesty’s Government should pay us the entire cost of 
the British personnel in the Army in India. That will remain, Sir, a monu
ment of unwilling nationalism—although it was not pursued—of the Gov
ernment of India. Sir, the Motion which I move is not a cut Motion in which 
I have to substantiate my claim before I can ask the Government to accept 
the demand. It is a recommendation that a committee should be formed 
to examine certain items. And for that, Sir, my duty is simply to make 
out a prima facie case and leave the details and the items to be worked out 
by the oommittee, if it is ever formed.

Sir. before we take up the items of my Resolution I should like to mention 
two things which would help to give us a correct picture. Are the defence 
expenditures now and that of former years comparable ? Usually, Sir, the 
net figure of defence expenses is brought forward and we are told that a saving 
has been made over the past expenditure. But the correct method is to look 
at the gross budgeted amount without any reduction being made for receipts 
from His Majesty’e Government and from the Defence Reserve Funds, because 
His Majesty’s contribution of Rs. 2 crores per year is a new item. It did 
not exist formerly and the reduction in the expenditure charged to the De
fence Reserve Fund does not mean that the defence expenses have been brought 
down.

T h e  H o n o u b a b l e  t h e  PRESIDENT : Mr. Ogilvie told us this morning 
that since 1922, Rs. 23} crores have been reduced in the military budget.

T h e  H o n o u b a b l e  M b . HOSSAIN IMAM : Sir, I am not going to traoe 
the history so far back but I will be able to trace it for about five or six years.
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The fact that Burma has been separated from India has also contributed 
to a reduction in the expenses. These three items—contribution from His 
Majesty’s Government, separation of Burma, and payments frcm the De
fence Reserve Funds—are extraordinary items and not so small that they 
should be overlooked. I therefore suggest, Sir, that the comparable item 
of expenditure is the gross expenses. On that basis, Sir, I find that within 
the space of a year there has been an enormous increase in the defence ex
penses of the Government of India. The accounts for the year 1936-&7 show 
that the gross expenditure of the Government of India at the time when 
Burma formed part of India was Rs. 50 crores 07 lakhs, and they have budgeted 
this year for an expenditure of Rs. 52 crores and 28 lakhs—an increase of 
Rs. i ‘ 51 crores on expenses. And if you add to it the probable saving of 
Rs. 1 crore from the separation of Burma you really get the figure of increase 
between the expenses up to the 31st March, 1937 and for the coming year 
of nearly Rs. 2\ crores. This is what has been stated by the Honourable 
the Finance Member to be very minor increases in the defenoe expenditure. 
The items with which I am particularly concerned are the main heads in 
the Defence Estimates, Nos. 2, 3, 4, 5, 7 and 8. These are the parts which 
do not deal with the pay and emoluments of the fighting forceB, I will call them 
the business part of the Defence Department. Here we find that in 1931-32. 
before retrenchment started, the Government- had budgeted for an expendi
ture of Rs. 25*38 crores, and the accounts for 1936-37 showed that the ex
penditure incurred by the Government of India was Rs. 21-82 crores, but 
for the future the Government budgeted for an expenditure of Rs. 23-37 
crores, which means an increase of Rs. 1*55 crores under these six heads. 
To this has to be added Rs. 40 lakhs which the Budget papers show as the 
amount of reduction secured on separation of Burma under these six heads. 
So, the increase is nearly Rs. 2 crores on the business side of the administra
tion of the dcfence forces in these two years. That, Sir, is alarming enough. 
But when we go into details, we find that the condition is still worse. The 
Honourable Member referred to the fact that our defence expenditure has 
been reduced by Rs. 22 crores------

T he H onoubable Mr. C. M. G. OGILVIE: Rs. 23J crores.

The H o n o u r a b le  Mr. HOSSAIN IMAM :------Rs. 23J crores. That
shows how great is the necessity of having a constant vigilance and care and 
scrutiny of the Department by outsiders. He will bear me out when I say 
that the first reduction was brought about by the Inchcape Committee and 
the second reduction of the enormous amount of Rs. 6 crores was brought 
about by the formation of the Retrenchment Committee in 1931. The Re
trenchment Committees, whenever they have been formed, have borne fruit 
and but for them the Defence Department would not have been able to reduoe 
the expenditure as substantially as it has done in these years. I do not com
plain, Sir. The Army people are notoriously good-hearted and are easily 
caught in this world which is full of business men who know only one thing, 
and that is, to make money, and whose one desire and whose whole attention 
is directed towards this laudable object.

T he H onourable the  PRESIDENT : And what is your desire ?
T he  H onourable  Mr. HOSSAIN IMAM: I am suggesting that the 

Army Department are not quite as astute as the business men.
T he H onourable  the PRESIDENT : I am speaking of your personal 

desire.
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Thjb H onou rable  Mr. HOSSAIN IMAM ; Everybody has got a  desirq 
to make money. That is why I say, the laudable desire of our business men, 
I do not condemn them for it. I was saying, Sir, that the Defenoe Depart* 
ment have committed a mistake in deciding that the ancillary services and 
manufacturing departments and other things pertaining to them should 
be run by the Military authorities. In England itself, this is not the system. 
There is a great deal of the civilian element there. The Retrenchment Com
mittee also made a pointed recommendation to tho effect that there should 
be more and more association of Indians on the business side of the Army. 
That one recommendation, if fully given effect to, would give beneficial per
manent results. The fact is well known that a British soldier costs about 
three times more than an Indian soldier. The Army authorities employed 
to deal with the business side of the Defence Department could be substituted 
by Indian personnel at less than half the cost. That is a very fruitful source 
of gain. In one instance, I oan say to the credit of the Defence Department, 
that they have accepted our demand. I am told that they are in this one 
instance acting on the principle of Indianisation. I am referring to the Can
tonment Officers. They are taking Indians there. But in the manufac
turing departments and in the administration of other ancillary services they 
do not take Indians. I hope that this measure will be adopted finally. I 
do not want the present incumbents to be dismissed, but 1 certainly desire 
that whenever there is a vacancy, it should first go to an Indian and 
if an Indian is not available, then and then alone should it go to 
anybody else. I am told, Sir, that in the other House, a gallant Member, 
who has had some experience of the Army also, was very critical that the 
Defence Department employed British nurses in place of Indian nurses. That 
shows one of the ways in which economy might be effected by substitution of 
Indian personnel in new recruitment. It might be said that already there 
has been more than enough of retrenchment and that it was not necessary U> 
flog a dead horse. But 1 may be excused if I say that slowly but surely ex
penditure is rising up to its ordinary old level. If the figures are suitably modi
fied by taking into account, as I said at the beginning, the contribution of 
His Majesty’s Government and the separation of Burma, you will find that 
the figure stands very nearly at the old figure at which it was about 1931. 
What is the harm if we form a committee ? The committee will at the most 
cost you a few thousands. But do you believe that the management of the 
Defence Department is so perfect that there is not room for a saving of a few 
lakhs ? There are any amount of loopholes loft, not through any fault of the 
Department but merely because they being small are overlooked, and the 
great advantage of having a retrenchment committee is that it brings out 
the latent powers of scrutiny and improvement which there is in the officials. 
I can say from personal experience that we received more ideas from the 
Departments themselves than we could suggest ourselves, and it is only to 
bring out those latent possibilities that I want a retrenchment committee.

Now, let me deal with the general question which does not involve 
economy but appertains to the correct method of accounting. I was told 
that Burma is contributing something to the Government of India for the 
Indian troops serving in Burma, but in the budget estimates while there w 
a receipt for troops serving in Hong Kong there is no receipt shown from the 
Government of Burma. That would pot make any difference in our total 
budget, but it would be a oorrect method if that income is shown in the de
fence budget rather than in the Finance Department’s income. Secondly, 
there are the pensionary charges for military personnel whioh Burma is paying 
now on an actual basis. Formerly it was decided that the payments would



REDUCTION JN DHfENQE BXPBNDITURB. 7 8 7

be on an estimated basis. Then it would have been difficult to distribute 
it between savings and military pensions. But since the appropriation com
mittee have decided that the division should be on the actual payments made 
by the Government of India, I think it would be proper that this contribu
tion from Burma for military pensionary charges should also find a place in 
the defence budget.

Now we come to the general questions of the relief given by His Majesty’  ̂
Government by way of help for mechanisation and in letting us off from the 
naval contribution. The Honourable the Finance Member remarked that it is 
not proper to look a gift horse in the mouth, but I wonder what a man should 
do if the gift horse is only a carcase whioh costs much to throw out. Our 
mechanisation is of this nature. We are getting Rs. 80 lakhs so that we may 
be asked to spend Rs. 2| crores. That point has been sufficiently stressed 
in the discussion on Pandit Kunzru’s Resolution and I need not dilate upon 
it. Suffice it to say that we all think that mechanisation has been forced 
upon us by the bait of Rs. 80 lakhs. Up to the time that Rs. 80 lakhs was 
not promised, the Government of India with all its callousness had not the 
heart to foist this scheme upon us. It is only under cover of this gift of the 
gods that they have taken courage and come forward with a mechanisation 
programme. We would not object to mechanisation provided a stabilised 
military budget at the actual figure of last year was fixed and savings in the 
Budget are utilised for mechanisation. But we seriously object to any in
crease of expenditure under whatever guise it might be. The fact that His 
Majesty’s Government have absolved us from the payment for naval defence 
has been made dependent on the condition that we will maintain a better 
navy than we are doing at the present moment. My Honourable friend 
Mr. Kunzru and the Honourable Member on behalf of the Government have 
both stated how expensive the maintenance and equipment of a navy is. 
Everything starts from a small beginning. What we are really afraid of is 
that this is the thin end of the wedge. This year we might be able to balance 
our Budget without the Government coming up for supplementary demands. 
But will it be possible to do so continuously for years to come ? May I suggest 
to him the possibility that India might utilise those vessels of the Royal Navy 
which on account of their being over-age and not quite up to date are being 
scrapped by His Majesty's Government. Every year there is a great amount 
of naval shipping which is scrapped, not because it is not serviceable but 
because it is no longer of first class equipment. If ships of that kind are 
given as a gift to India they would be very welcome gifts and they will not 
be looked in the mouth.

Now, I come to the detailed heads which I have given. I am afraid I 
have very little time to do them justice. The first item mentioned in my 
Resolution was reduction in the ancillary and engineering department ex
penses. Under these two heads our expenditure amounted to Rs. 10*33 
crores in 1036-37, and we have budgeted for an expenditure of Rs, 10*88 
crores next year, and this in spite of a saving of Rs. 27 lakhs due to the 
separation of Burma. So reallv the increase is Rs. 77 lakhs in these two items. 
The Retrenchment Committee" in 1931-32 recommended a very substantial 
reduction. As I have not the time to deal with the whole of it I shall illustrate 
the point by only citing one department, the Medical Department. For 
the medical services the expenditure this year amounts to Rs. 1*53 crores. 
Before the retrenchment it amounted to Rs. 1*64 crores. Therefore there 
has been a reduction of Rs. 11 lakhs. We find from the estimates that p 
reduction of Rs. 8 Jakha is due to the separation of Burma. That means
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there has been a reduction of the paltry sum of Rs, 3 lakhs between 
the years 1931 and 1938. Compare this with conditions in His Majesty’s 
forces in England. The number of officers maintained in those servioes 
is much below that required here. For an army whose strength is 
140,000 His Majesty’s Government maintain a force numbering 471 in 
the Royal Army Medical Corps, whereas we have 280 in the Royal 
Army Medical Corps and 300 odd in the Indian Medical Servioe. 
In addition there are the non-commissioned officers. 1 was simply 
referring to the officers with King’s commissions. 260 and 288 are the 
correct numbers. Now in England it costs Rs. 1 crore and 40 lakhs to 
maintain the Medical Department and here it costs us Rs. 1 crore and 53 lakhs. 
England is a much more expensive country than India and is able to spend 
much more. Consider the expenditure of the Medical Department compared 
with the total military budget of His Majesty’s Government and of the Govern* 
ment of India ; the disparity will be simply staggering. It is one-sixty-third 
in England and one-thirtieth in India of military budget.

Sir, my second recommendation is that we should increase the inocme 
from disposal of stores. That, Sir, is a very petty item as far as the 
present income is concerned ; but if you look at the value of the stores sold, 
you will find that there is a great waste in this Department. Things worth 
thousands are sold by the Military authorities not even for hundreds but 
for tens.

T h e  H onourable  thk PRESIDENT : Will you please bring your 
remarks to a close now (

T he  H onourable  Mh. HOSSAIN IMAM : Yes, Sir. I am skipping 
over things. I may simply here say that the Government is living upon the 
provinces in this particular respect. The stock of medicines carried by the 
Defence Department is foisted on the heads of the Provincial Governments 
for public bodies and Government requirements and they have to purchase 
things at a much higher cost than the market supplies. It is only recently 
that some daring Government authorities have decided to boycott the Medi
cal Department, but that idea has not filtered through to all Governments 
that they can boycott and they can give it up as a bad job. If they do that, 
you will stand to lose Rs. 29 lakhs which you are now drawing from this imposi
tion.

The third point is the possibility of transferring part of the pension charges 
to the British Government. That brings us to a very big question with which 
I cannot deal at the present moment. The Resolution of the House of Commons 
on the contribution to be paid by India and the exp nditure to be borne by 
Indian revenues out of the war expenses is not explicit.

T h e  H onourable  the  PRESIDENT: Please dose your remarks. 
I have already allowed you five minutes extra.

T h e  H onourable  Mr . HOSSAIN IMAM: I will close in two minutes, 
Sir. That Resolution leaves a loophole for us to urge that His Majesty’s 
Government should undertake part of the burden.

The feasibility of questioning the composition of capitation charges is a
• very important question, because on this the statement made in this House and 
before the Garron Tribunal do not agree. While the Government spokesman 
has told us that Government disputed liability for the whole of the capitation
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charges, I find from the unabridged Report of the Tribunal that the items 
making up were also questioned, but the Tribunal did not come to any con
clusion on the items and therefore it can be reopened.

Sir, about Health Insurance, I had intended to quote from the Act, but 
I find more information on these heads in the British Army estimates than 
from our own Budget papers. From the British Army estimates I find that 
the payment is made directly by the Government of India to the Ministry 
of Health for National Health Insurance, but the Act says that money will 
be paid by the Army Department out of the moneys voted by Parliament* 
I may refer Honourable gentlemen to section 57 of the National Health In
surance Act in which it is explicitly stated that for His Majesty’s Forces 
the lia bility is on the Army Department out of the moneys voted by Parliament 
and from the constitutional point no expenditure can be incurred out of Indian 
revenues outside India unless it has the sanction of His Majesty’s Govern* 
ment and that is why I have included it in the items which might be pro
fitably looked into by this Committee.

Sir, I commend this Resolution to the consideration of the House.

The Honourable Mr. C. M. G. OGILVIE (Defence Secretary): Sir, 
the Honourable Mover stated t hat the terms of his Resolution were wide enough 
to embrace the whole question of defence policy, finance and I think he said 
also the composition of the forces, but that he proposed to inflict a self-denying 
ordinance on himself and not to spread his net quite so wide. I accordingly 
wish to limit myself as far as I can to the exact terms of the Resolution and 
I do not propose again to go into the question of mechanisation of the Indian 
Army or the British Army or of remission of the contributions to the Royal 
Navy. The Resolution is divisible into two parts. The first is a general 
request for the appointment of a Committee to consider the reduction of de
fence expenditure. I can only ask Honourable Members to consider whether 
this is the time for such a general consideration ? I need not again go into the 
facts of the world situation as they/present themselves ; they are well known, 
and I submit, Sir, they do not ask for reduction, they ask for an increase. 
That we have been able to do without an increase is I think a tribute both 
to the way in which the defence services have conserved the tax-payersr 
money and the way in which the financial authorities have looked after us all. 
That in the present year of grace the Budget should stand at the figure it 
does, that last year’s Budget, even the revised estimate, should stand at the 
figure it did, after the very considerable war oharges have been met is, I submit, 
a matter for thankfulness and congratulation. The Honourable Member’s 
main point, I think, was that our reductions have been set off to some extent 
by windfalls—contributions from His Majesty’s Government and off-sets 
from Burma, and so forth. Even so, the Budget in 1929-30 stood at Rs. 55*1 
crores and the Budget in 1938-39 at Rs. 18 crores. The saving therefore, 
even allowing for the fact that we have had these windfalls, amounts to 
Rs. 9*92 crores since 1929-30.

Now, we are still trying to effect economies. We try all the time and occa
sionally, in fact quite frequently, minor economies are discovered and made. 
But the idea now of solemnly sitting down to retrenchment on a large scale 
is quite unthinkable. We have, as you know, the Public Accounts Committ e, 
which does deal very fully indeed with the whole of what may be called the 
financial and business sides of the Defonce Services. The Audit report, the



m OOtmalL OF STAT*. [ 1 0 t h  M a r c h  1938.

[Mr.C. M/G. Ogilvie.]
Financial Adviser’s review, the commercial appendix to the appropriation 
accounts, are all published in very great detail and they show with what par
ticular care the Public Accounts Committee does its work. It would, I sub
mit, be useless to appoint another committee to do the work which ii already 
done by the Public Accounts Committee and dene very well. They ure at 
liberty to make any suggestion they wish for economies in the administrative 
sphere. As regards questions of policy, of course, the responsibility of the 
•Executive here as in very other country cannot be encroached upon. It 
can neither be share j  nor shelved.

I proceed now to consider the particular proposals of the Honourable 
Member. I am not sure if he is quite clear as to what the functions of the 
ancillary £ervices are. His idea in this Resolution is a very wide one. But 
it is not too much to say that many of the trials and troubles to which the Em
pire was exposed from 1914 to 1918—the hampering of operations, the delay 
of achievement, the immeasurable hardships to the soldiers concerned—were 
due to the fact that the ancillary services were not in existence in sufficient 
numbers and had to be improvised. The conditions can better be imagined 
than described, but anyone who has read the history of the early days of the 
Great War should have no difficulty in realising that a large army of fighting 
troops is hopelessly handicapped if it has not its due p oportion of ancillary 
services. It is true to say that a small army, such as we possess, with a pro
per quantity of ancillary services, is a better fighting machine than a very 
large army without them.

The Military Engineer Service was briefly touched upon by the Honourable 
Member. Since the war, the accommodation and furniture supplied to Indian 
troops has been very greatly increased. Before, they had to provide their 
own barracks—they built them themselves—and they were given an allowance 
by Government for keeping them up. Now, they are provided with good 
barracks, properly furnished, and I should say, speaking at random, that the 
capital value of the Indian lines is now something in the vicinity of Rs. 10 
crores, the upkeep of which will not be less than Rs. 12£ lakhs a year. The 
activities of the Military Engineer Service are moreover subjected to the clo
sest possible examination by the Public Aocounts Committee and 1 think that 
that body is now as fully satisfied as an Accounts Committee can be with the 
way in which the money is being spent.

As regards stores, I think the Honourable Mover was labouring under 
a complete misapprehension when he said that stores whioh were valued at 
enormous sums of money were sold for a small amount. It is indeed ta*ue that 
most military stores have no value except for military purposes and can only 
be sold as scrap. A 6-inch gun, for example, may cost £40,000. When it is 
worn out and it has to be sold ; it is sold not as a G-inoh gun but as a few tons of 
steel. The work, as a matter of fact, of the disposal of stores is most carefully 
and conscientiously done. It is concentrated in an organisation at headquar
ters. Such stores as can be disposed of to other Government departments 
are so disposed of. Such surplus stores as can be utilised in one way or another 
by the defence services are so utilised. The remainder are sold at prices 
prevailing in the world market. The income, which he oomplained of as being 
small, is I may say, likely to be reduced rather than to rise, as the vast bulk 
of surplus stores consists of metal articles which can be sold only as scrap. 
The price of metal is now rising, is indeed comparatively very high, and we 
are accordingly making every effort to use our own scrap to turn into new 
articles and are likely in oonsequence to sell even less than we do now.
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As regards pension charges, India pays, only ior value reoeived, and I 
do not think that anyone could seriously question, the equity of the arrange
ment whereby services rendered to India are paid for by India and on the other 
hand services rendered to the United Kingdom by personnel on the Indian 
establishment are paid for -by the United Kingdom.
, As regards capitation charges, I was not quite clear as to what the Honour
able Member had in mind, as to what particular iniquity he had discovered 
or was thinking of.

T h e  H o n o u r a b l e  t h e  PRESIDENT: H e  s a i d  i t  w a s  a  b i g  q u e s t i o n  
a n d  h e  c o u l d  n o t  d i s c u s s  i t .

T h e  H o n o u r a b l e  Mr. C. M. G. OGILVIE: I agree, Sir, that this is 
a big question but the basis on which these charges are madet Are calculated 
actuarially and so far as I know their composition cannot bd questioned. 
I admit, however, without hesitation that the award whioh followed the Garron 
Tribunal Report was disappointing to us and we have made and will make 
every attempt, whenever the opportunity seems to be favourable, to have 
it readjusted.

As regards unemployment and national health payments also, I was not 
quite clear as to the Honourable Mover's opinions. Eut all I can say about 
them is that they are in discharge of the liability or rights to which the persons 
concerned are as entitled as they are to their pay. The amount concerned, 
though considerable, is not overwhelmingly large. It is, I think, about Rs. 18} 
lakhs.

In conclusion, as I trust I have made clear, the present circumstances 
do not justify the appointment of a general committee of this character, and 
neither the general proposal nor the particular items mentioned oommend 
themselves to Government as justifying the appointment of an ad hoc committee, 
like that of the Army Retrenchment Committee which sat in 1931. That, 
however, was for very good reasons. At present those reasons do not exist. 
Government does, however, recognise that occasions arise—they have arisen 
in the past and may well arise again—when non-official opinion on matters 
of thin kind may well be of value. When such an occasion arises, an ad hoc 
committee will undoubtedly be appointed. For the present, however, I have 
no option but to oppose the Resolution.

The Honourable Rai Bahadur Lala RAM SARAN DAS (Punjab : Non- 
Muhammadan) : Sir, I rise to support the Resolution. One of the main rea
sons is the unfortunate incidents which have taken place in this House and in 
the other House. In the British Parliament, assurances have been given 
that there are other ways and means in which the Legislature can have their 
say on the defence estimates and polioy. Of course, I am not entering into 
that controversy for the moment. But all I want to say at present is that as 
a mark of goodwill, it is much better if they take Indians into their confidence 
at last and let them make suggestions. These subjects which my Honourable 
friend the Mover has narrated in his speech are not technical, as far as the oivil 
side of the Defence Department is concerned. In case any recommendations 
are made by such a committee, they will be only in the form of recommenda
tions to Government and it will be for the Government to decide which of those 
reernnmpfM̂flfripnq be adopted and which should be thrown out. Sir, I undear* 
stand—if I am wrong, the Honourable Mr. Ogilvie will put me right-*s re
gards the present strength of the Army which is retained in India, I understand
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that there has been a saving of Rs. 90 lakhs this year owing to the absenoe 
of British troops from India. Am I right ?

T he H onourable  Mb. C. M. G. OGILVIE: Yes.

T h e  H onourable  R a i B ah adu r  L ala  RAM SARAN DAS : That 
Sir, is due to the curtailment of British troops in India plus a little shortage 
of Indian troops. This is a time which the Honourable Mr. Ogilvie has ad
mitted is rather a very delicate period, and when in this delicate period we can 
make savings of Rs. 90 lakhs in a year, it follows that that saving can be made 
permanent. However, Sir, this is a matter which is worth considering, and 
at this juncture, when there is such a complicated international situation 
in the Far East as well as in the West, it is sufficient proof that you can do 
away with army expenditure to the extent of Rs. 90 lakhs a year.

As regards the saving in stores, I may mention for the information of the 
Honourable Mr. Ogilvie that some time back, there was a case of embezzlement 
or theft on the Royal Engineer’s Park at Lahore, and I understand, the 
amount embezzled or stolen was about one million and odd rupees. I am 
not quite positive about the figure, but it was a big figure anyhow. Wo of 
course heard nothing about the result of the enquiry which was made regarding 
this loss of money. We also find that in certain supplies to the Defence De
partment, certain contractors became multi-millionaires in no time. That 
is a fact. One of them was a contractor who, within a couple of years, made 
several crores of rupees.

T he H onourable  Sir  DAVID DEVADOSS (Nominated : Indian Chris
tians) : Gold mine !

T he H onourable  R ao  B ah adur  L ala  RAM SARAN DAS : I do not 
know whether it was a gold mine or whether it was a weak military mind ! 
But something happened and certain contractors became multi-miliionaires. 
That shows that there is some leakage or some defect somewhere. This being 
a purely commercial proposition, business people are the right persons to make 
useful suggestions in this direction. After all, when Government means to 
take Indians into confidence, and when they say that it is a matter of justice, 
in order to prove their sincerity of their own declaration, they must take 
Indians into confidence and set up this committee and see what recommenda
tion it makes.

T he  H onourable the  PRESIDENT : Are there any commercial people 
on the Public Accounts Committee ?

T he H onourable R ai B ahadur  L ala  RAM SARAN DAS : I am not 
saying that the committee might be from the Legislature, because, after all, 
the election to these sub-committees is made not on business grounds but on 
political grounds. You must have a man from a certain province whether 
he knowB the job or not. Government cannot deny the fact that the composi
tion of these committees is made on other than business considerations. 
Each province has to be given a chance and somebody has to be elected, and 
Government generally pushes the man who suits them best. I press for this 
because at a time when the privileges and suggestions of the Central Legislature 
afe being withdrawn, and assurances are being given in England by the 
authorities concerned that the Indian Legislature can have even now oppor
tunities of criticising the Budget, why not accept this committee T The
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recommendations of this oommittee will not be binding upon the Government. 
After all, they will make recommendations, and it will be for Government 
to say how far those recommendations can be accepted. The time is quite 
opportune to show goodwill and to prove to the people of India that all this 
unfortunate controversy, which is still going on in the other House and also 
in this House as regards the change of policy and mentality of Government, 
is misunderstood. It will be a proof of goodwill from you and it will certainly 
pacify the feelings which have now arisen in the minds of the public that 
Government so far as defence expenditure is concerned, does not care for the 
wishen of the true representatives of the people.

The Honourable Mr. V. V. KA1JK .Mi (Central Provinces : General) : 
Sir, I rise to support the Resolution moved by my Honourable friend. I had 
no mind to take part in the debate but certain remarks of the Honourable 
the Defence Seoretary induced me not to give a silent vote on this question. 
It was stated this morning that the Defence Department have made a reduc
tion of about Rs. 23} crores during the last 14 or 15 years. That very state
ment proves, according to me, the necessity of the committee desired by my 
friend. When the Inchcape Committee Mas constituted and recommended 
retrenchment in defence expenditure, the Defence Department never came 
before that Committee with the plea that their expenditure was higher than 
was needed in the interests of India. Then when the Retrenchment Com
mittee of 1932 investigated the expenditure and made reductions of about 
Rs. 6 crores, at that time also the Defence Department never brought forward 
the plea that their expenditure was high. In fact every year we are told at 
the time of the Budget that the equipment of the Army is not up to the neces
sities of modern conditions and that more money is required for making the 
Army more efficient . These two facts clearty prove the necessity of a commit
tee \o review the expenditure of the Government of India and to see whether 
it can be reduced to the extent we desire. Sir, the question of policy and ex- 
l>enditure are interrelated. We can say on the authority of military experts that 
a large number of British troops in India are here for Imperial purposes and 
not in the interests of India. The late Mr. Ramsay Macdonald in his book 
stated quite clearly that much of the expenditure that India has to bear for 
British troops in India should be paid from the British exchequer. Even 
military experts say that if British troops are kept in India some of the ex 
penditure involved must be met by the British exchequer. So my friend 
desires that this question should lilso be investigated by the committee hf? 
proposes and then we shall know where we'stand. The Honourable th*> 
Defence Secretary told us just now that the Executive cannot share res
ponsibility for the defenoe of India with the Legislature. Here my frieod 
does not ask the Defence Department to share their responsibility, though

* we do, as representatives of the people, and as those who are burdened with 
high taxes for the sake of meeting this hu&e military expenditure, desire that 
we should share the responsibility for the defence of India. We do desire 
that the policy to be followed in the defence of this country should be guided 
and controlled by us. Si**, I am not a single individual holding this view. I may 
remind my friend the Defence Secretary that even the Simon Commission said 
clearly in their report the necessity of appointing such a committee. If the 
Honourable Member reads carefully the Instrument of Instructions to the Gov
ernor General he will find therein also that the Governor General is enjoined 
by His Majesty after the inauguration of Federation to consult his Ministers 
on certain questions of policy. So my friend Mr. Hossain Imam does not

o
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want his proposed committee to control military expenditure ; hut he want* 
through it to find ways and means of avoiding the unnecessary expenditure 
that is being incurred and which the Indian taxpayer has to meet for the 
maintenance of this huge army in India. For instance, the case of pensions 
was mentioned and it was stated that it was for the value of the services ren
dered to India. That is again a question of policy and expenditure being 
interrelated to eaoh other. We shall come to know whether really the 
services are meant for the sake of India or for Imperial purposes. Sir, if 
really they are true to their decimations, if they want to take us into their 
eonfidence about military matters and if they really desire that we should 
know something of what is going on in the Defenoe Department, I submit 
my friend the Defence Secretary should not oppose this modest demand 
made by the Honourable Mr. Hossain Imam.

Thjc H onourable  Pan dit  HIRDAY NATH KUNZRU (United Pro
vinces Northern : Non-Muhammadan): Mr. President, there are only two
ways in which this country can be helped to bear the burden of military ex
penditure. One way is the elimination of British troops and their replace
ment by Indian soldiers, and the other is the industrialisation of the country. 
Government have refused repeatedly to change their policy in regard to the 
withdrawal of British troops, notwithstanding the fact that their presence in 
this country imposes an extra charge of nearly Rs. 10 crores a year on us. 
As regards industrialisation they are proceeding slowly. The Defence Depart
ment is one of those departments which can help largely in the industrialisa
tion of the country. To a certain extent the Defence Department is trying 
to make provision for the manufacture of ammunition and stores in this coun
try, but I venture to think that this policy should be followed much more 
vigorously than the Defence Department seems inclined to do. If our sugges
tions were acoepted, then without reducing the strength of the Army in India 
by a single soldier we could reduce the expenditure in this country and at 
the same time find money for the other arms which I dealt with in my own 
Resolution. And had the Resolution been accepted by Government it, T 
think, would have led to the starting of factories connected with the manu
facture of equipment and stores needed by the Air and Naval services. But 
being helpless in these matters, w*e must now confine ourselves to making 
suggestions which would not be regarded as revolutionary by those in power.

Earlier in the day, I referred to an important source of economy, namely, 
the maintenance of the Indian Army in peaoe t m© on a cadre basis whioh 
-would be 20 per cent, below the war establishment. I oould not hear my 
Honourable friend Mr. Ogilvie!s reply clearly. In fact on that point I oould 
not hear him at a ll; but I gathered from those who heard him that all that 
he had to aay on that sub>ect was that the strength of the Indian Army had 
been considerably reduced during the last 14 or 15 years. If he said this, 
kit me remind him that the luchcape Committee, in accordance with whose 
suggestions the reductions to- whioh he referred were made, suggested in spite 
of those reduction that the Indian Army should not in peace time be main
tained on a war footing* It is a suggestion made before those reductions 
were carried out. The suggestion, was made by the y&zy Committee whioh 
recommended a reduction in the strength both of British £nd Indian tropps. 
T o  say therefore that the Indian Army is not as strong in numbers as it was 
*in 1922-2$ *hen the Iachcape Comimittee y^orted is to say ̂ absolutely nothing 
on the subject*. Tbs example of every , oooatry warrants pur demand that ip 
peaoe time the strength of the Indian battalions should be 20 per oent. less 
iban that needed on mobilisation. I hope that the Honourable Member
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opposite will give a more adequate reply on this point than be haa done so 
far.

Several Honourable Members have dealt with the economies that can 
be made in the Budget without affecting the efficiency of the Army. My 
Honourable friend Mr. Ogilvie was surprised at the audacity of the men who 
in these days of increasing expenditure on defence in every country asked 
for a reduction in defenoe expenditure here. But why should such a demand 
perturb him ? My Honourable friend the Mover of the Resolution did not 
suggest that the Army in India should be disbanded ; he did not even suggest 
that it should be reduced by 50 per cent. All that he said was that no ex-

gjnditure that M as not justifiable or necessary should be incurred. My 
onourable friend must meet that point if he wishes to convince us and not 

deal in airy generalities which are almost an insult to our intelligence.

Sir, I said earlier in the course of my speech that one of the best ways 
of reducing the expenditure on the Indian Army was to Indianise it. I do 
not wish to take up the time of the House unnecessarily but there are certain 
points connected with Indianisation on which I should like the Defence Secre
tary to throw some light. The Army Sub-Committee of the Central Retrench
ment Advisory Committee which reported finally in 1932 made recommen
dations with regard to the substitution of Indian for British personnel in 
certain departments. I cannot deal with all those departments at the pre
sent time. I will refer only to three or four of them. I shall take up first, 
Sir, the Army Ordnance Factories. Now, the staff that is employed here is 
of two kinds. There is the ordinary supervisory staff and there is the in
spectorate. Now, the recommendations of this Committee were that in both 
these directions efforts should be made to appoint a substantial number of 
[ndians. In regard to the employment of Indians on the supervisory staff 
the Committee, although a Retrenchment Committee, was prepared to suggest 
the incurring of additional expenditure in order that Indians might be given 
adequate facilities for receiving the necessary technioal instruction. As 
regards the inspectorate even after paying due regard to the views of the 
Military authorities that it was necessary to have for purposes of inspection 
military officers possessing practical knowledge and experience of the use of 
the stores, the Committee recommended that the ratio of military to civilian 
officers should be reduced. It asked that young Indians with high educa
tional qualifications be recruited with a view to their training in lower grades 
and subsequent promotion to the officer class if they proved fit. Another 
instance to whioh I may refer is furnished by the India Unattached List, 
From this List men are drawn for various departments of the Army, for in
stance, for the supply services and animal and mechanical transport services, 
and so on. Now, the Committee recommended the substitution of qualified 
Indians for British other ranks of the Unattached List in all these establish
ments. Similarly there were other recommendations dealing with the Indian 
Army Ordnance Corps. Now, I ask for information iti regard to these things 
because the pamphlet, “  Summary of important matters concerning the De
fence Services in India ” , gives very brief information with regard to the 
employment of Indians. For instance, with regard t:> the Ordnance Fac
tories all that is said in the Summary for 1930-37 is that one Indian with re
quisite academic qualifications had been appointed as Assistant Works Manager 
in an Ordnance Factory. Nothing is said here with regard to the policy 
which is going to be followed in future. The other day, I looked up the Aninj 
List in order to find out what \vas the number of Indians, appointed in the
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various factories under the control of the Defence Department. And what 
did I find, Sir ? There is one Indian in the Ammunition Factory at Kirkee 
who was appointed at the commencement of the current year and there are 
two Indians in the Inspectorate of Commercial Stores at Kirkee. As regards 
the higher personnel in the remaining factories, I do not find the name of a 
single Indian. Take, Sir, the Harness and Saddlery Factory at Cawnpore 
or the Clothing Factory at Shahjahanpur. Even there I did not find the name 
of a single Indian. The other factories deal with the manufacture of rifles, 
ammunition, etc. It may be said that the men employed in them must 
possess military experience or high technical qualifications. As regards the 
first point, I would say that I find the names of a number of civilians in their 
staffs. Do not substitute Indian civilians for the military men employed in 
these departments, if you think this cannot be done. But when you employ 
civilians, you can certainly take care to see that an adequate number of 
Indians are employed. I could, Sir, refer to a number of factories to bring 
out the point that I have in view, but it is not necessary for me to dwell any 
more on the subject. As regards the second point, I shall grant that it is 
necessary that those who are employed in the factories to which I have drawn 
attention should have received highly efficient and specialised training. Well, 
the Defence Department has accepted the policy of employing Indians in the 
Army Veterinary Department and I think is even prepared to send capable 
young men to England to receive the necessary training. Even if this be 
not so, what is there to prevent Government from sending capable men to 
England and giving them the necessary training. With regard to civil avia
tion, the practice of giving scholarships for the training of Indian young men 
is followed by the department concerned. In other departments too, under 
pressure from the Legislature a similar policy has occasionally been followed. 
Why should the Defence Department not follow these examples ? I hope. 
Sir, that when my Honourable friend Mr. Ogilvie gets up to make his closing 
speech, he will be good enough to answer the questions that I have put to him 
so that we may know to what extent the recommendations of the Retrench
ment Committee appointed in 1931 have been earned out.

T h e  H onourable  Mr . HOSSAIN IMAM : Mr. President, my task has 
been greatly lightened by the reply of the Honourable the Defence Secretary. 
He blamed me, Sir, for spreading my net too wide. But he should consider 
the magnitude of the budget for which he is responsible. Unless I spread 
it wide, I am afraid I will not be able to catch any fish.

Now, I come to his arguments. One was, whether the present is the time 
for revising and looking into our defence budget; on that question, Sir, the 
Honourable Pandit Kunzru replied that we do not want, at least in this Reso
lution, a reduction in the fighting forces. If we had asked for that, the replv 
of the Honourable Member would have been opportune. But when we ask 
that the administration should be looked into, I think this is the most suitable 
time to do it, because now we are embarking on an expansion programme. 
And it is in these conditions that expenditure outstrips the scrutiny of the 
Financial Departments. Everyone knows how profiteering went on during 
the war. 1 have learned of one instance even in my own country. A con
tractor in the Poona area was given a contract to build something. The war 
ended. The contractor was asked to stop the work and Tie was actually paid 
more for the unfinished work than he would have been paid for the finished 
work. That is the kind of thing which has the habit of cropping up in times
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o f  stress, and therefore I thought this to be a most opportune time to investi
gate and to find out the condition of our military disbursements. Now, Sir, 
the Honourable Member stated that the Public Accounts Committee scru
tinises all the expenses and therefore there is no necessity of having a retrench
ment committee. Personally, Sir, I think the functions of the Public Accounts 
Committee are not of this character. It is not there to reduce expenses. 
Its proper function, Sir, as far as I have been able to study the question, is 
to scrutinise whether proper sanctions have been taken for all expenses or not, 
whether, if there has been an increase in the Budget, it was a preventible 
increase or not. It is more a body whioh examines the equity of the expen
diture as affecting the Budget and not as affecting the expenses per at.

Sir, he referred to the fact that I have not been able to make myself 
clear about the capitation charges. I am sorry, Sir, that in my original speech 
I did not find the time, although I came prepared to deal with the question. 
There is not time even now to go into details but I would refer him to ques
tion No. 55 of the 27th February, 1935, in the Council of State. If he will 
study that and compare it witn the unabridged Garron Tribunal Report, 
with the notes of the people composing it, he will find that there is a serious 
discrepancy, inasmuch as the items which make up the capitation charges 
were questioned in England by our representatives. But the Garron Tri
bunal did not come to any conclusion. In order to hide this fact, it is not 
publicly admitted that we had questioned the components of the charge. 
I have given a list of the items which are new charges imposed by the War 
Office after the war and which had not been paid in former years. We are 
paying capitation charges now for well nigh 65 years.

The Honourable Mr. Ogilvie also said that I have not cleared up exactly 
m what I want in respect of the Military Engineering Service.

P‘M* I admit, Sir, that I have not done so. But I would remind
him that in the Military Engineering Service, the position ia that you have 
to maintain a reserve for your requirements during war. For peace time, 
such a huge army of officers as you maintain in the Military Engineering Ser
vioe is not required. In England, they have tried a method whereby the 
oivilians get a salary or payment from the War Offioe for making themselves 
liable to serve in war. This they have done in the Medical Department. 
Under the Warren Fisher Scheme, there has been a great reduction in the 
number of officers in the Royal Army Medical Corps. It is quite possible that 
in India we might do the same thing with the Military Engineering Servioe, 
if there is a will to do it.

I welcome the Honourable Member’s assurance that when there is a neces
sity------

T h e  H o n o u r a b l e  t h e  PRESIDENT : Your time is up now.

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM : Sir, 1 commenoed only at 
three or four minutes to four.

T h e H o n o u r a b l e  t h e  PRESIDENT : You are mistaken.

T h e H o n o u r a b l e  Mr. HOSSAIN IMAM : Very well, Sir. I shall 
conclude now.

The Honourable Pandit Kunzru referred to a very pertinent question about 
the reduction from the sanctioned strength of the Army. The Honourable 
the Army Secretary referred us back to the reduction made in the strength
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of the Army. But what he meant was that the sanctioned establishment 
and the actual number of people on the establishment is different in peaoe 
time. In England, although the establishment of all ranks in 1937 was ex
pected to be 155,225, the effective all ranks on .the 1st January, 1937, wan 
130,000—a reduction of very nearly 20 per cent. It is this kind of reduction 
which the Honourable Member demands. Sir, the condition of the British 
Army in India was exactly the reverse. I find that the sanctioned strength 
of the British Army in India was 57,045, whereas the effective, all ranks, oil 
1st January, 1937, was 58,239, so that, of the British Army at least, the peace 
strength was more than the sanctioned strength. If we follow the precedent 
of the British Army, and maintain our portion also on the reduced Beale, there 
will be an enormous saving not only in the British part of the army but in 
the Indian Army as well. Now, Sir, it is useless to try to convince Govern
ment because they cannot bo moved until there is an earthquake like that 
at Quetta ! But there are any number of methods by which we can reduce 
our expenses. There is an item—disposal of stores—to which I have referred. 
There are bullets and shells and other things of that kind. Do they mean 
that these stales are kept on from year to year and not disposed of ? There 
must be a time when they will become either useless or obsolete or unreliable. 
They can be profitably dealt with if there is a desire to do so. I am told they 
are sometimes sent to be sunk in the ooean, but 1 can not vouchsafe the 
correctness of this.

I will only touch on one more point------

Th e  H o noubable  thb  PRESIDENT : You cannot go into a new point 
now.

T h b  H onoubable  Mb. HOSSAIN IMAM : I am not going into any 
new point. The Honourable Member also referred to National Health In
surance, and said a very small sum was involved—Be. 18 lakhs. I would 
remind him, Sir, that two very trustworthy persons recommended during the 
retrenchment campaign a course of action which the Government did not 
accept. In Appendix C to the Interim Report of the Army Sub-Committee 
of the Centra] Retrenchment Advisory Committee, in paragraph 5 it is stated :

“  As regards certain items o f expenditure in England, Mr. Mudaliar thought that the 
payments far National Health and Unemployment Insuranoe were not a fair charge upon 
India and that these items should be included with the capitation rate before tho forth
coming Tribunal. Mr. Benthall was not prepared to give his opinion upon the justification 
for these payments but agreed that they should be dealt with as proposed ” .

1 want to know, Sir, whether this case was placed before the Capitation 
Tribunal. Mr. Ramaswami Mudaliar is now a Member of the India Council, 
and Sir Edward Benthall needs no more to be said than the mere mention of 
his name. He is a person who is neither a revolutionary nor an irresponsible 
man as we are ordinarily called. There is enough ground for retrenchment 
if Government is ready to be convinced. There is no haim if we have a re
trenchment oommittee, but it will disturb their equilibrium and that is why 
Government oppose this Resolution.

T he  H onoubable  Mb. C. M. G. OGILVIE : Sir, I am surprised to hear 
the unqualified condemnation of Committees of the Legislature made by my 
Honourable friend Rai Bahadur Lala Ram Saran Das. When talking of the 
adequacy of the Public Accounts Committee he said that Committees of the
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Legislature were ap}>ointed from  political grounds and n ot because th ey  knew 
anyth ing  w hatever o f  the subjec ts with w hich th ey  were to  deal.

T he H onourable R ai B ahadur L ala RAM SARAN DAS : On a point 
of personal explanation, Sir. I might mention that the remarks I made 
referred only to Government support of certain candidates on political grounds. 
I did not cast any reflection upon them. What I said was that when these 
political considerations prevailed the right sort of men who knew the subject 
very well could not l>e elected.

T he H onourable Mr. C. M. G. OGILVIE : Well, Sir, I was going to 
say that I did not agree with the Rai Bahadur in his condemnation and that 
the Public Accounts Committee at any rate does its work extremely well. 
The Honourable Mr. Hossain Imam said that it had confined itself to more or 
less technical accounting. I think that is not so. If he will examine the 
evidence that is taken by it, which is printed in full in its report, he will see that 
every possible avenue of economy which may be revealed by any single business 
transaction of any kind, is investigated by them with the utmost care and that 
whenever possible alternatives of procedure are put forward designed to save 
the nation money.

Th e H onourable R ai B ah adur  L ala  RAM SARAN DAS : May I ask 
the Honourable the Defenoe Secretary whether these Public Accounts 
Committees go into the several instances which I and the Honourable 
Mr. Hossain Imam have pointed out, and if they have not, why not ?

T he H onourable Mr . C. M. G. OGILVIE : The instances which the 
Honourable Meml>er and Mr. Hossain Imam pointed out are extremely old. 
Whether they were examined by the Public Accounts Committee or not I 
really cannot off-hand say. One of them I know of myself concerned the 
Punjab and it took place during the vast upheaval of the war when owing to 
our complete unpreparedness in every way vast quantities of stores of every 
kind had to be bought at a moment’s notice. I think it is quite true, that 
certain contractors did make a great deal of money. But I submit that it is 
no use going back to the hurly-burly of 1914 to find a reason for the appoint
ment of a retrenchment oommittee in 1938. The Poona case I admit has 
escaped me, but I have no doubt it happened. It also apparently related to 
the days of the war when, as I pointed out in my answer to the Honourable 
Mover’s initial speech, the administrative and ancillary servioes were not 
nearly so good as they ought to have been, and as they are now.

The Honourable Mr. Kalikar called my attention to the Instrument of 
Instructions. 1 must call his attention to the fact that the Instrument of 
Instructions applies to the period after the Federation has supervened and it 
is presumed that the Ministers in power would very strongly object to the 
Governor General, who will then be the authority responsible for Defence, 
consulting a committee of the House. They will presumably require that he 
oonsult none but the Government of the day.

My Honourable friend Mr. Kunzxu said that there were only two ways of 
this country to bear the burden of defence and armaments, the 

elimination of British troops and the industrialisation of the country. In 
other words, the only two ways that India can be helped arc, in the first place 
by a calamity and in the second place by a miracle. He did however admit 
that as far as in us lay the defence services did endeavour to foster in any way 
possible any industrial enterprise which may assist , them.



400 COUNCIL OF STATE. [1 0 t h  M a r c h  1988.

T he H o nourable Pan d it  HIRDAY NATH KUNZRU: I did not say 
“  any I said they do something in this direction.

T he H onourable Mr. C. M. G. OGILVIE : I aooept the correction. 
I may say however without fear of contradiction that if the defenoe services 
were able to obtain every possible article which they require in this country the 
authorities responsible would be rejoiced. Wherever possible they do by edu
cative orders encourage industrialists to undertake to produce articles at 
present not produced in this oountry. Rut when it comes to heavy industry, 
the Honourable Member must know as well as I do that an educative order would 
be quite impossible. Suppose we gave one for a battleship or even for a light 
tank, who could possibly fulfil it ? He said that the making of ammunition, 
etc., should be pushed forward more vigorously. I thoroughly agree with him, 
but what we are talking about here is retrenchment and not spending more 
money, and the policy of pushing forward the making of ammunition more 
vigorously will require a lot more money.

Minor point#—perhaps they are not very minor but they are certainly 
very detailed—were the extent of the Indianisation among certain ratings in 
the harness and saddlery and clotliing factories at Cawnpore, Shahjahanpur, 
etc. I am afraid that I am not in a position now to answer detailed questions 
of that kind, but again 1 must fall back upon a general statement which may 
be open to contradiction and may arouse displeasure. It is that as far as these 
highly technical matters are concerned, particularly in metal works, I very 
much doubt whether Indianisation, however desirable, is an economy. 
Efficient trained Indian technicians, particularly in sciences requiring a know
ledge of metallurgy, are rare, and the demand so far as I know exceeds the 
supply and they are correspondingly expensive. I should not myself be 
.surprised to learn that they were much more expensive than Englishmen. 
Certainly to send men to England to give them the necessary training may be 
desirable from the point of view of Indianisation, but it is hardly, I submit, 
a measure of economy. As regards Indianisation .of factories generally, the 
Honourable Member may recollect that His Excellency the Commander-in- 
Chief in this House stated that he was considering the finding of places for 
Indian commissioned officers in the Ordnance service among others.

Mr. Kunzru also said that I did not explain to any extent at all the sugges
tions that troops of the Indian Army should be maintained in peace time on a 
cadre basis. Well, Sir, I submit that I did so, that I said much more about 
it than either he himself heard or subsequently heard from others, and I think 
I need not again repeat what I said then. He want on to say that to say that 
the Army has been reduced since the Inchcape Committee made its Report 
is to say nothing. However, Sir, with all due respect, I must contradict him 
quite definitely. Since the Inchcape Committee made its Report the Army 
in India has been very materially reduced, very materially indeed. Reduc
tions have been going on year after year. Only comparatively recently 10 
whole battalions passed away. Only the other day preparations were made 
for the despatch home of a cavalry regiment. He complains against airy 
generalities. I was not conscious of having given him any. I will now 
give him what I believe to be a solid and incontrovertible fact, and that is, 
that the Army as we have it today is not above strength and that to attempt 
to reduce it, either its fighting forces or its equally important ancillary and 
administrative services, would be an act of the gravest oonsequenoe; it is 
one for which no one at the present time would accept responsibility. I 
repeat that these days are not days for retrenchment. The Inchcape Com
mittee sat at a certain time when cadres of the army were very large owing to



the war whioh did not come to end in India until well into 1922. Reductions 
hpd to be made. We all thought then that the piping times of peace had 
come. In 1931 when the second Retrenchment Committee sat India had 
just received the full effects of the disastrous slump. At that time again the 
League of Nations and collective security held the field. The recent develop
ments which have entirely altered the situation had not then even appeared 
above the horizon. Even so the Commander-in-Chief of the day was compell
ed to state that he was taking a very serious risk in going as far as he consented 
to go. That 8inoe that time the defence budget has not materially increased 
And that the Army on the other hand has increased in efficiency is, I submit, 
a triumph of organisation and economy. (Applause.)

T he H onourable  the PRESIDENT : Resolution moved :
“  Thai this Council recommends to the Governor General in Council to form a com- 

jnittee of the Members o f the Central Legislature to examine the Defence Budget with a 
view to reducing the expenditure generally, and in particular to attain the foUowing 
objectives; (a) reductions in Ancillary and Engineering Department expenses 5 (&) 
increase in the income from disposal of stores ; (c) the possibility of transferring part 
o f pension charges to the British Government; (d) the feasibility of questioning the com
position of Capitation charges ; and (e) the equity or otherwise of charging the whole or 
part of the contribution for the National Health Insuranoe and fcthe 'Unemployment 
Assurance for British soldiers/ ’

Question put and Motion negatived.
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RESOLUTION BE ESTABLISHMENT OF A SUPREME COURT OF
CRIMINAL APPEALS.

T he H onourable  H a ji Sy e d  MUHAMMAD HUSAIN (United Provinces 
West: Muhammadan) : Sir, I beg to move the Resolution which .stands in
my name :

‘ ‘ That this Council recommends to the Governor General in Council to take immediate 
steps to introduoe measures to provide for civil appeals to the Federal Court from the 
judgments of High Courts in British India as provided by section 206 (1) of the Govern
ment of India Act of 1935 and to establish at the earliest possible date a Supreme Court 
of Criminal Appeals in India.**

Sir, I consider this Resolution to be one of the most important Resolutions 
and the object of the Resolution is to expedite the matter as much as possible 
and to ask the Government to take the measures if they accept the principle 
of this Resolution. This Resolution recommends to the Governor General 
in Council to provide for civil and criminal appeals from the High Courts, 
€hief Courts and Courts of Judicial Commissioners in India to be heard in this 
country. There is already provision in the Civil Procedure Code for civil 
appeals to His Majesty in Council, but as everybody knows there has been a 
groat demand and a long one to have these appeals heard in this country and 
as a result of discussion in the Round Table Conference a sort of compromise 
was arrived at and section 206 was enacted and thus the pnnciple of hearing 
the appeals in this coun try  from the judgment and decree of the High Courts 
has been accepted.

Now, I would like to point out to Honourable Members the section in the 
Government of India Act whioh gives power to the Federal ^ ^ t ^ e t o  
give by means of an Act, jurisdiction to the Federal Court for hearing all the
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civil appeals above a oertain valuation from the highest courts in the provinces 
and that section runs thus:

“ 206. (J) The Federal Legislature may by Aot provide that in suoh oivil cases as may 
be specified in the Aot an appeal shall lie to the Federal Court from a judgment* decree or 
final order of a High Court in British India without any suoh certificate as aforesaid, but 
no appeal shall lie under any suoh Act unlees—

(а) the amount or value of the subjeot»matter of the dispute in the court of first
instanoe and still in dispute on appeal was and is not less than fifty thousand 
rupees or such other sum not less than fifteen thousand rupees as may be 
specified by the Act, or the judgment* decree or final order involves directly 
or indirectly some claim or question respecting property of the like amount 
or value; or

(б) the Federal Court gives special leave to appeal.
(£) If the Federal Legislature makes such provision as is mentioned in the last pre

ceding sub-section, consequential provision may also be nutde by Act of the Federal 
Legislature for the abolition in whole or in part of direct appeals in civil cases ftcm High 
Courts in British India ti His Majesty in Council, either with or without special leave.

(&) A Bill or amendment for any of the purpoeos specified in this section shall not be 
introduced into* or moved in, either Chamber of the Federal Legislature without the pre
vious sanction of the Governor General in his discretion **.

T h e  H o n o u r a b l e  S i r  DAVID DEVADOSS (Nominated : Indian Chris
tians) : On a point of order, Sir. Is it competent to the present Legislature
or even to the Governor General to acoept this recommendation ?

T h e  H o n o u r a b l e  t h e  PRESIDENT: Not at all, because there is no 
Federal Legislature as yet and Part II of the Act has not come into operation 
yet.

T h e  H o n o u r a b l e  S i r  DAVID DEVADOSS: H o w  i s  t h i s  R e s o l u t i o n  
relevant ? .

T h e  H o n o u r a b l e  t h e  PRESIDENT : I h a v e  t o  h e a r  w h a t  t h e  H o n o u r 
able Member has t o  say.

T h e  H o n o u r a b l e  H a j i  S y e d  MUHAMMAD HUSAIN : D u r i n g  the 
transitory period under section 316 the powers given to the Federal Legisla
ture can be exercised by the present Legislature.

T h e  H o n o u r a b l e  t h e  PRESIDENT : Only those mentioned in t h e  
Ninth Schedule to the Act.

T h e  H o n o u r a b l e  H a j i  S y e d  MUHAMMAD HUSAIN : In this Resolu
tion I say "  to take immediate steps to introduce measures to provide for 
civil appeals ”  and one of the measures would be a recommendation to the 
Secretory of State for His Majesty’s Standing Order in Council for the opera
tion of this section. That is one of the things which will be taken up imme
diately and after that there will be no difficulty so far as my proposal is 
concerned.

T h e  H o n o u r a b l e  t h e  PRESIDENT : And i f  t h e  F e d e r a l  L e g i s l a t u r e  
does not come into existence ?

T h e  H o n o u r a b l e  H a j i  S y e d  MUHAMMAD HUSAIN : That does not 
matter. Aa &r as the powers of the Federal Legislature are concerned, this
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Legislature is seized of those powers. 1 want to read section 316 and that 
would make it quite clear :

“  Tho pc>wers conferred bv the provisions of this Act for the time being in force on 
the Federal Legislature shall be exercisable by the Indian Legislature, and accordingly 
references in those provisions to the Federal Legislature and Federal Laws shall be con
strued as references to the Indian Legislature and laws of the Indian Legislature, and 
references in those provisions to Federal taxes shall be construed as references to taxes 
imposed by laws of the Indian Legislature
Therefore, so far aw that is concerned, there is absolutely no difficulty.

The H onourable the PRESIDENT : There is nothing to prevent you 
from having an academical discussion of the subject but your recommendation 
to the Governor General will be absolutely unprofitable at this stage.

T h e  H onourable H a ji Sy e d  MUHAMMAD HUSAIN : Sir, my res
pectful submission is that it is not a question of academic discussion. It is 
really a question of importance and Government ought to see whether it is 
time to adopt immediate measures with a view to provide work for the Federal 
(tourt.

The H onourable  th e  PRESIDENT : The Government cannot take 
immediate measures till Chapter 2 of the Act comes into operation.

T he  H onourable  Mb. HOSSAIN IMAM (Bihar and Orissa: Muham
madan) : Why not, Sir ? 1 hope the Honourable the Leader of the House
will enlighten us on the legal position.

Th e  H onourable  the PRESIDENT : I say there is nothing to prevent 
the Honourable Member moving this Resolution. I would not have allowed 
the Resolution if I found there w as any legal difficulty. But, as I have repeated 
twice today, the Resolution would be absolutely infructuous and the Governor 
General can take no notice of it till Federation comes into force.

T h e  Honourable  H a ji Sy e d  MUHAMMAD HUSAIN: Thank you, 
Sir. But there is another thing I want to point out in this connection and I 
hope Honourable Members will consider it in that light also. The second 
portion of this Resolution has nothing to do with the new Act. The 
Government of India Act, 1935, has nothing to do with this. Nor has the 
Federal Legislature anything to do with it. The Legislature here can provide 
the highest court of appeal in this country.

The Honourable the PRESIDENT : I quite agree with you. Then
you ought to have put that as a'separate Resolution.

This H onourable Haji Syed  MUHAMMAD HUSAIN : There is no 
difficulty in joining the first part also and certainly the Government, if they 
want to get something out of the tremendous lot of money that they are 
spending on the Federal Court ought to take some measures to get the return 
and provide work for highly paid unemployment.

T he H onourable  Sir  A. P. PATRO (Madras : Nominated Non-Official): 
Sufficient unto the day is ths evil thereof! Enough one court! Why 
another court i

T h e H onourable H aji Ste d  MUHAMMAI) HUSAIN : Well, that is 
*uy view. , ‘
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T h e  H o n o u b a b l e  t h e  PRESIDENT : Please prooeed w i t h  your 
speeoh.

T h e  H o n o u r a b l e  H a j i  S y e d  MUHAMMAD HUSAIN : Now, Sir, 
what I wanted to say was that the principle of providing for civil appeals has 
been aocepted and there is no doubt about that. I have read the section and 
during the transitory period this Legislature has exactly the same powers 
whioh the Federal Legislature would have when it comes into existence. We 
do not know when it will come into existence and the form in which it may 
come is also uncertain. And it is not possible for us to go on waiting and 
spending about Rs. 75,000 a month and also imagining that the Federal Court 
is functioning without any function. It may be having a rest cure !

T h e  H o n o u r a b l e  S i r  DAVID DEVADOSS: The American Federal 
Court did not funotion for four years. There were no eases.

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM: T h e y  oould afford it.

T h e  H o n o u r a b l e  H a j i  S y e d  MUHAMMAD HUSAIN : And that does 
no credit to them. The Federal Court is no doubt an accomplished fact. It 
has been formally opened and the taxpayers’ money is being spent on it. 
Now, is it or is it not really the desire of the Members to get some retu n for 
that money which they voted and spent on the Federal Court ? Who knows 
when Federation will come in the Centre ?

T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN DAS (Punjab : 
Non-Muhammadan): It may not come at all.

T h e  H o n o u r a b l e  H a j i  S y e d  MUHAMMAD HUSAIN : Yes, it may 
not come at all. And we do not know in what form it will come, if it does come 
at all. We do not even know whether there is any chance of it ooming 
within the life of this House. What we thought about the time of introduction 
of Federation last year is not the same what we think today..

T h e  H o n o u r a b l e  t h e  PRESIDENT : All the greater reason why you 
ought not to move this Resolution.

Thk H onourable Haji Syed MUHAMMAD HUSAIN : I beg your 
pardon, Sir. I nay, Federation may be anywhere, or nowhere, but what about 
the Federal Court which is staring us in the face with about Rs. 75,000 a month 
out of our pocket and which is an accomplished fact ? You see, Sir, the Federal 
Court in essential. The units have been established. The new constitution 
is working in the provinces. How can they work without a Federal Court ? 
So the Federal Court is there. It is a fail accompli. Therefore, we must try 
and take some useful work. In the first place, we want that we should get 
work out of them and in the second place we also want to provide for a great 
need of the people, whioh they have demanded for a very long time. There
fore, I want to impress upon the House, Sir, that this is one of the most useful 
and neoessary things and Honourable Members on the other side ought to 
unanimously not only support it but try and remove every kind of difficulty 
from the way of providing for civil appeals to the Federal Court. As I have 
said, the new constitution is in full swing in the provinces and even those who 
were out to wreck the constitution are now working the constitution and, if 
I may say so, hugging it most passionately. While there is no certainty of the 
kind of Federation we are going to have in the Centre, there is at least certainty
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of the constitution being worked in the provinces for a long time to come. 
Therefore the existence of a Federal Court is absolutely essential but, at the 
same time, there will be very little or no work for it until the Federal consti
tution is introduced in the Centre. Why not rise to the occasion and provide 
the work which you can, and work of the type for which there has been a great 
demand in the past ? I have read to the Honourable Members the sections which 
give them power to provide the work, and which also gives them the autho
rity during the transitory period to exercise that power. There is, no doubt, 
a preliminary difficulty in the way, i.e., the section has not come into operation,, 
but this is probably due to the fact that, when the Standing Orders were pro
mulgated about the middle of last year, we were expecting Federation at an 
early date and that is why this section was not included. But today the thing 
is entirely different. It is being opposed from every direction, although it 
is difficult to say which party opposes it ostensibly and which genuinely. 
However, it is not possible to say whether Federation will come at least in the 
lifetime of this House or not and until then the taxpayers’ money will be 
entirely wasted on the Federal Court. You have already accepted the prin
ciple by giving power to the Legislature. Why not put the section into opera
tion ? That can easily be done if the Governor General in Council accepts the 
recommendation and approaches the Secretary of State for India for an Order 
in Council. When I say “ immediate ” , I do not mean that the whole thing 
must be done within 48 hours. I mean that a step in that direction should 
be taken as quickly as possible. That is so far as the civil side is concerned.

The other part is. in my opinion, still more important. I will request 
Honourable Members to consider this aspect rather more carefully, because, 
on the civil side, as I have already said, there is provision in the Civil Procedure 
Code for appeals to His Majesty in Council but there is no such provision in the 
Criminal Procedure Code and so there is no right to appeal to His Majesty in 
Council. It is only very rarely that the Privy Council interferes in a criminal 
case, and that only on a point of jurisdiction. I take first the cape of the three 
High Courts where criminal cases are tried on the original side. What about 
appeals from those judgments ?

T h e  H o n o u r a b l e  Sib DAVID DEVADOSS; They are jury cases.
T h e  H o n o u r a b l e  H a j i  S y e d  MUHAMMAD HUSAIN: It does not 

matter what they are. After all, even in jury cases, the Criminal Procedure 
Code gives a right to appeal, but in these cases there is no Court to whioh you 
can go in appeal.

T h e  H o n o u r a b le  Mr. KUMARSANKAR RAY CHAUDHURY (East 
Bengal: Non-Muhammadan): I think that on a fiat of the Advocate General
there is a right of appeal.

T h e  H o n o u r a ble  H a j i  S y b d  MUHAMMAD HUSAIN : As I said before, 
it is only on a very limited point. You take another case, the case in which a 
person has been acquitted by the Sessions Judge, the Government files an 
appeal to the High Court and the High Court convicts the acquitted man. 
What remedy has he ? Is it fair that an accused person, who already had an 
acquittal, should be convicted by appellate courts who do not lmve, the wit
nesses before them and yet he should have no nght to appeal ? He may even 
be hanged but can not appeal. T h ere  are other cases also. Take, for msbmee, 
the iurycases. There are eases in which the verdict of a jury w^nsidered^ 
the Sessions Judge to be absolutely perverse ; the cases are referred to the High,
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Court and the High Court sets aside the verdict of ac quittal by the jury and 
convicts the accused. What is that man to do i He has to sit quiet without 
any right of appeal. The most remarkable thing is that in cases of a very petty 
character—ordinary quarrels—a person after being tried and convicted has 
a right of appeal to the Judge, or District Magistrate, and from their decision 
he has the right to file an application for revision in the High Court or before 
the Sessions Judge if the appeal was heard by the District Magistrate. But 
in serious cases—cases of murder and other very serious offences in which the 
sentence is transportation for life—there is no right of revision. There is only 
one door whioh he can knock at and if that door is closed or if an adverse 
decision is made there, then every other door is shut. There are some High 
Courts who consider that they are doing a great charitable act if they inter
fere in revision. Even if there is a good legal point some Judges say, “ It is a 
matter of discretion, and we may or may not exercise it ” , Therefore, in 
criminal cases, where a person’s liberty, honour, and his very life is at stake, 
you do not give him even as much right as you give in eases where property 
worth about Rs. 10,000, or a little more, is involved, I cannot imagine that the 
consequences of a decision in a criminal case are less serious than those in a 
civil case. In the establishment of a Supreme Court of Criminal Appeal you 
do not even have to face the difficulty of any Standing Order or the introduction 
of the Federal Legislature. This Legislature has the power to amend the 
Criminal Procedure Code and to establish another higher court for hearing 
appeals in criminal cases. If you are convinced that the law on the criminal 
side is administered more to the detriment of the people concerned than on the 
civil side, then I think it is the duty of every one of us to remedy the defects. 
That portion of the criminal law which provides for appeals requires amend
ment. So far as that is ooncemed, my recommendation in the Resolution 
to the Governor General in Council is that a Bill to that effect should be intro
duced. Of course, it is very easy to introduce a private Bill, but this House 
has experience of the delay which takes place in getting a private Bill through 
he Legislature, and an evil should be removed, as quickly as possible. That 
if really the object of this Resolution, and if the principle of the Act in connec

tion with civil appeals has been accepted as it has it should be given effect to.
I would request my Honourable friends on the other side to seriously consider, 
4nd particularly the Member in charge, the necessity of taking steps to provide 
for civil appeals as soon as possible and to introduce a Bill to establish a 
Supreme Court of Crimihal Appeal.

The Honourable the PRESIDENT: The debate on this Resolution 
will proceed on the next non-offioial day, and Members will have an opportunity 
Also of studying the law and be in possession of the real facts of the case.

STATEMENT OF BUSINESS.

T h e  H o n o u r a b l e  K u n w a r  S i r  JAGDISH PRASAD (Leader of the 
House): S i r ,  I think this House might transact only formal business on the 
17th, that i* to say the Fmance Bill might be kid on the table, provided it is 
sent up ta this Bouse by that date. I suggest that there should be no questions 
o n  that day and that the only business should be the laying of the Finance Bill 
should it be s e a t  to t i n s  H o u s e  by that date.
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The H o n o u r a b l e  t h e  PRESIDENT : T entirely agree with the Honour
able the Leader of the House. This will give an opportunity to Honourable 
Members to go back to their homes during this recess of a few days. But I 
would request those Honourable Members who will be in Delhi to be present 
here for a few minutes on the 17th March at 11 a .m . when the Government 
hopes to lay the Finance Bill on the table of this House.

The Council then adjourned till Eleven of the Clock on Thursday, the 
17th March, 1938.




